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the Note of Dissent, and hence this
Bill is going to harm the workers.

1 agree that certain portions of the
Bill like payment of 4 per cent bonus
may do good to some classes of
waorkers.

Mr. Speaker: Merits cannot be gonc
into at this stage.

Shri S. M. Banerjee: I oppose the
Bill, and request the hon. Minister to
withdraw it. I suggest that the Bill
should be sent out for eliciting public
opinion,

13 hrs.

Mr. Speaker: Has the Minister got
anything to say?

Bhri D. Sanjivayya: No, Sir.
Mr. Speaker: The question is:

“That leave be grunted to intro-
duce g Bill 1o provide for the pay-
ment of bonus to persons emp-
loyed in certain establishments and
for matters connected therewith."

The motion was adopted.

Shri D. Sanjivayya: Sir, I introduce
the Bill.

13.01 hrs

STATEMENT RE: PAYMENT OF
30NUS ORDINANCE

The Minlster of Labour and Employ -
ment (Skrl D. Sanjivayya): Sir, 1 beg
to lay on the Table a copy of the ex-
planatory statement giving reasons for
immediate legislation by the Payment
of Bonus Ordinance, 1885, as requircd
under rule 71 (1) of the Rules of Pro-
cedure and Conduet of Business in
Lok Sabha.
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13.02 hrs.

MOTION RE: INDO-PAKISTAN AG-
REEMENT ON GUJARAT—
WEST PAKISTAN
Mr, Speaker: The Prime Minjster

Shri U, M. Trivedi (Mandsaur): On
4 point of order, . . .

Shri Hem Barua (Gauhati}:
Sir, . . ..
Mr. Speaker: Even before the

Prime Minister has moved the mo-
tion?
The Prime Minister,

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahader
Shastri): Sir, I beg to move . . .

off gow W wgarg (2aTH)

& gu% @Y ¥ nx qA FEAT T0EAT

wEOW WEYW | W1 gUrE FIAT &
36t @1 Ao faar o wwar &

ot vy fomd  (%i7)
WET, W 9T A wEn ¢

weast W 38 ATE & A9 A
aran dvw adf & 1 wa F 3% g
& o = gaw fomm

Shri Lal Bahadur Shastri: Sir, [
beg to move:

ey

“That the statement laid on the
Table of the House by me on the
16th August, 1965, on the Indo-
Pakistan Agreement of June 1965
relating to Gujarat-West Pakistan
border be taken into considera-
tion.”

fr ¥ o sqaeay w7 v BEACE L L
WO WEY ;T At = #
arer oY AT wmEr G

Shri U. M. Trivedi: My point of
order is this.
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Mr, Speaker: Shri Hem Barua had
earlier informed me and I promised
him an opportunity. Let me hear
him first.

ot wy foed . o9 W R AR
#73 oo Wy 9T A WA wwr vt f
e ¥ A gafay ww & g
AT AT WTE AT E |

weaw g ;o § 3 ey frar §
Tkt I & gyt e wrewr aw
w8 & W oA RO A g e
dare a ¥

ot a forwd : K g A g

wew wEew  owgt g7 @ £ 7
Tuw ot oy fad om W@ §

8hri Hem Barua: May I submit that
the cease-fire agreement had viclated
eertain provisions of the Indian Con-
| stitution, has overridden the authority
| of Parliament and by-passed certain
assurances given by Government
‘on the floor of this House. May
T draw your attention to article 3 of
the Indian Constitution which gives
the right to Parliament to Increase or
diminish the area of any state or alter
the boundarles of any State. Article
3 gives this right to Parliament. Then,
may I draw your attention to the first
schedule of the Indian Constitution
which lays down the boundary of the
State of Gujarat. These ara the twn
principal things to which I would
draw your attention. T would first in-
vite your attention to the Indo-
Pakistan agreement on Gunjarat-West
Pakistan border that was circulated
to us last evening by yonr office or,
posgibly, the Department of Parlla-
mentary Affairs. Article 3(1)(b) of this
agreement recognises Paklstan’s claim
to 3500 square miles of territory in
the Nunn of Kutch. Never were we
‘told on the floor of this House about
the exorbitant claim of Pakistan to
3500 sq. miles of territory. At the
same time, Governmiént, by being a
party to this agreement, feel that if
necessary Government are ready to
surrender, maybe 3500 square miles
or less of our territory to Pakistan.
e were told on the foor of

SRAVANA 25, 1887 (SAKA) on Gujarat-West 1g4

| Pakistan Border (M)

this  Parliament times  without
number, and the words that our
Prime Minister used were, de-
marcation of the border. We never
heard any other word except this
phrase, demarcation of the border.
May 1 draw your attention to the
cease-fire agreement where the word
‘determination’ is used as many as
four times, one timg in the preamble
and three times in the body of the
text of the cease-fire agreement it-
self. My submission is that determi-
nation does not convey the idea of
demarcation. Determination is much
more comprehensive. It might mean
realignment of the border, territorial
adjustment; it might mean redrawing
of the boundary. It meanz so many
things.

Mr. Speaker: He should formulate
the points of order.

Shri Hem Barua: I am doing it by
stages. This is an instance where our
Government has by-passed the assur-
ances given on the floor of this House.

1 would draw your sttention then
to the most potentially dangerous-.1
woulg say—sphere In the agreement.
There is a proposal to constitute a
Tribunal Article 3(iv) of the agree-
ment provides that the decision of the
tribunal referred to m article 3(ii)
shall be binding on both Governments
and shall not be questioned on any
ground whatsoever, The ordmary
procedure adopted by the Interna-
tional law commission in relativn to
international tribunals has been that
the award of an international tribu-
nal can be challenged if (a) it violates
the terms of reference, (b) if any of
the members of the tribunal can he
accused of corruption and (c) If it
fails to give reasons for ‘he award
and if It departs from certain funda-
mental procedures, But here Iz an
agreement that binds the Government
and Parliament also. When you have
words like this, that the verdict shall
not be questioned on any ground,
whatsoever, I say that this Parliament
also does not have the right to ques-
tion the verdict of this trfbunﬂ-—pod
forbid—if the verdict goes against.
Where have you the right? Article 263
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gays that Parliament has the right to
make laws. In this case except to put
the rubber stamp of approval on the
verdict of the tribunal, this Parlia-
ment is divested of all its powers to
question the verdicy of the tribunal
IL is a very dangerous provision
included in this cease-fire agreement.
When this provision is read pari passu
with the other provisions recognising
the claim of Pakistan to 3500 square
miles of our territory in the Rann of
Kutch and the Parliament does not
have the right to question it as the
verdict is final »nd binding—they have
used these words—where do we stand?
This ig over-riding the authority of
Parllament by our Government by its
belng a party 1o this cease-fire agree-
ment that contains these two prowi-
siona and as Mr, Kamath rightly says,
the supremacy of Parliament is chal-
lenged.

~ Mr. Speaker: I request the hon
Member to confine himself to the
polnts connected with hig point of
order. He is arguing certain things
that can be discussed later on,

-

Shri Hem Barua: I am concluding
in & minute. There is the status quo
‘ante on which the ccase-fire agree-
ment is based. May I point out that
the Government of India had lodged a
protest on 20th February, 1865 and I
would ask the Externa] Affairg Minis«
ter to rake up his files apd find out
that protest note. There is the tradi-

tional boundary, mnot this truncated
one .

“Mr. Speaker: It is not the point of
order; he is discussing the merits.

Shri Hem Barua: I have cited these
ingtances. So, it is my contention
that the cease-fire agreement has vio-
lated the authority of Parliament
granted to It under the Indian Consti-
tution, articles 2 and 3. And then, it
over-rides the authority of Parlia-
ment. Then, it by-passes the assur-
ance given by the Government to us
in Parllament. This Is my point of
order,

¥
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ot wy fomd : wfqura & ar &
oY Zw TmaT X A 9 w7 &, IAET K
aWdq wT § W AU gaw § W
TN T E HEA Y HAAT KTAT G 0
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qeqw /g ;. § oY gdy AREar
g e ag === Y gm art ¥ daen wm—
# it wferwrs wean § | Ay gaer
&1 ATz w19 wrd W g 7

oft nq fowd : dfqam = 857
IAET A qrAg a1, & IEET AW
F@ETE

W HEATT ATHA W7 &, IEH FAT
aar § fe sam st ofr w1 oA qoE R
oYt w=e & wwea § A sO7 fwar
T &, I oA a7 fawre fear sy
qg A TR ZATX AIRA WIAT B, ERA
ereraaTHY WY wwEaTae & o % Iy
W ATTE e famrar Srgan g ot
wiq & frdes sy wEa § 6 osaw
®TOO 99 YO HAT A B 5w gEary
W WAFT AT AL | TAH A
RS X

wEN WERT & AT AT
) DwAr AgY wgar g, Afew e oow
Tat # v o fawn ger &, Ar
ag ¥ wewTy ww § fr & gy o
s a7 &9 weaTa 1 ALY T4 AR | A
&8 grsW ¥ wW ary & 3z@ gwiy, ar
A ooy &g aea § fr oy o,
Rs ST wEA §

oY ay fewd : 3a7 wAw swaTEy

w1 omg TEr v e & 7 OF ooy
wamr § fe wgroma

W WEE . 4gH ¥ a1 A%
gr7w A WY e whm fe oo
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TeETT e fag Wt sfre i A-
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v ware # & g w1 s femEr
R

gadt a7 § fr fasew amgu
fagit 0 a7 H Tgeqar w1 ey
fear ar, grea WIS avrE § wgr
fF w8 & g3 ™ § wifemr gfew
w1 qyy "mA w1 wfewmr fedar
I AT quAT § agt 9% waTT qat A
wREE O & av 0
%% &, aifFeardT Faq 39 7 T
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=W WIF F1e # gy 0wy o
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ATEATE,
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FuTer ey gt 3w & qre ST et
w wrew fafqeee & arfemmiee w1 amh
wfer ®t s v foan 8, @ & W
A # I i g fasre fier o
T g ?

oW ey - O T A e
aea A a7 feu § fs ox o ftw ore
fafadrar gwr &, aram & o1 FadtwrfireTc
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st o wWio Whwl®t (mwT)
oy ey aved § qz e §, aTowt
wi g ey o

W W g a9
tfe. ..

off womft : wew wEET, oL .

wenw wE ATt w1 At
wifigd fis & wrf wrtar «% |

sft Triwe oW W AT O
agasfamer ot § 7 Tw W
orar ¥ gk § 7 wee A WU oaww
2

Qe ATl wrer  WW AT TR
¥ gx

i T W
W g ?

wew wgw  yEiee fie & ae
TWE | WAL A o o Ty
e af v £ A ownmogEt o

am ®

AWt ?
Shrimati Lakshmikanihanma
(Khammam): He is defying the
Chair.
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Shri Lal Babadur Shustri: [ would
refer to the points raised by sume of
the hon, members
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oft wrmefh : faw 0w fase o
oW WET Wi 4T A
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ar & v foear mar o <Y el
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TFTAT T

The Minister of Law and Social
Security (Shri A. K. Sen): I beg to
move:

“That Shri Bagri be suspended
from the pervice of the House for
the rest of the Session.”

Mr, Bpeaker: The question is:

“That Shri Bagri be suspended
from the service of the House for
the rest of the Session.”

sft croriree avew A, Y, A

oft RO g A g AT R

o rodvees amew : g ) ) e
¥ o 9T g ¥ ey ol

werw g  f G @ & P
Aare g

Let the lobbies be cleared (Inter-
ruption), The Bell is being rung to
clear the lobbies.

The questlon is........

Shri Surendranath Dwivedy (Ken-
drapara): Sir, before you put the mo-
tion to the House, although we all dis-
approve the attitude of the hon. Mem-
ber, we feel that the sentence is too
severe. If they could accept an
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amendment, 1 suggest that it should
be for a week.

Mr. Speaker: [ must bring ‘o the no-
tice of Shri Dwivedy that there cannot
be any amendment to this motion (In-
terruption). I am really very sorry
that at this stage Shri Dwivedy has
stood up to appeal to me. Was I not
clamouring for any help from the Op-
position that I should get. How long
did T continue . . .

Shrl Surendranath Dwlivedy: None
of the Opposition Members rupported
him; you must have observed that.

Mr. Speaker: 1 was all along asking
the Opposition to exercise its influence.
I was again and again saying that ]
did not want such an action to be
taken. I gave so much of opportunity,
showing so much of latitude and I
was suffering all that humiliation and
all that insult as well. 1 appealed
to the House and particularly to the
Opposition, but nothing could have any
effect.

Shri U. M. Trivedl: Sir, we are with
you in this respect and we do not want
in any manner to lessen the decorum
of the House. But at the same time
we feel that this sentence for the
whole term for the whole session, is
rather very severe. Though the fault
lies on the Member concerned, still we
feel that it is a severe one. We do not
want to support him ir. the least. We
promise that we do not wanl to sup-
port him,

Mr Bpeaker: Now, there cannot be
any amendment as the hon. Member
would be aware.

Shr| Harl Vishan Kamath (Hoshan-
gabad): Sir, I rise on a point of order.

ot "o ;& wr i g g,
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Shri Harl Vishnu Kamath: Sir, |
rise on a point of order. I raised Lhe
issue last time also wnen there was a
similar question before the House and
you were pleased to observe that
under the Rules thery coulj be no
amendment to the molion. But then
I appealed to you that ihe rules might
be suspended for the tim» being under
rule 388. Therefore, you, Sir, on your
own, suo motu could reduce the period.
May I appeal to Shri Sen, the Law
Minister, to reduce the puriod by
bringing in ap amending motion
reducing the period to seven days?
He can dp it. I appeal to him. I
appeal to the Prime Minister.

Mr. Speaker: T put it to hon. Mem-
bers in the Opposition

An Hon, Member: He can withdraw
his motion and bring in a fresh motion.

Mr. BSpeaker: I would ask hon.
Members in the Opposition, so far as
the rules stand, is it possible for me
at this stage to bring in an amend-
ment? After a motion has been made,
how cap I do that?- It is for the
House, after it has taken any decision,
to change, modify or alter it when-
ever it wants.

Bhri 8. M. Banerjee: Supposing !
move a motion mnow that the Rules
be suspended?
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Mr. Speaker: There is no prowvision
for it.

Shri Harl Vishau Kamath: He has
a right to withdraw the motion and
move a fresh ope.

Shri H. N. Mukerjee (Calcutta Cen.
tral): Sir, your purpose as well as the
purpose of the Oppouiuon is to see
thag the pre Ings are cond
properly so that the points might Im
properly ventilated. None of us here
like some kind of things which some-
times take place in this House. You
have been pleased to say that the
Opposition has not done its duty by
helping you. You know the difficulty
in which thy Opposition groups func-
tion in this House. Your object as
well as our object is to see that as
quickly as poasible in the difficult
conditions of parliamentary life we
conduct our deliberations. But would
it be proper to punish a Member in a
rather extreme fashion on the very
first day of the session and thereby
exacerbate emotion already obviously
roused or would it be puth of wisdom
to gee that something is done to see
that it is brought down. The House
can do whatever i likes. At any
particular point it can, by suspending
the rules, allow an amendment to be
moved. This can be done and it cught
to be done.

Mr. SBpeaker: 1 am sorry the same
thing is being repeated, Did mot 1
say again and agein, I ask Shri Muker-
jee, that this is the firsy day and T do
not want to take any action? How
many times did I say that? Was any
response given from the Member?

Shri H N, Mukerjee: What can we
do belonging to different parties?

Shri Surendranath Dwivedy. It is
accepted by all that it is a case which
needs punishment. What we ask is
that it should not be too severe and It
should not be for the rest of the ses-
sion. 1f the rules stand in the way,
my suggesiion would be—as a request
has already been made—that let this

g
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motion be withdrawn and let the Law
Minister make another motion suspen-
ding the Member for a week.
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Some hon. Members: No, no.

Shri Daji (Indore): Sir, I rise to a
point of order. I would like to know
whether decorum is to be maintained
omly by the Opposition. When Oppo-
sition Members are shouted down,
why is it that the Chair does not name

one of them? They shout even
at  our leaders. How can we tnle-
rate ' this? Mr. Mukerjee was

shouted down; Mr. Dwivedy wa=
shouted down and Mr. Kamath was
shouted down. Has the majority
Party, the ruling Party, got the pri-
vilege of shouling down the Opposi-
tion Members? Can you not ask them
to leave the Housze? You should be
fair, (Interruptions).

Mr. Speaker: If the Memburs do
not allow me to do that, what shouid
1 dov

ot wo wo oy (W) : waw
TRIAT IA F1 qE T foemy amd, Tnn o
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Shri A, K, Sen: If you are willing
to allow the rule to be suspended,
1 am prepared, on behnlf of the Gov-
ernment, to propose that the period

be reduced to one week. (Interrup-
tions).

Mr. Speaker: Order, order, 1 am
doubtful whether at this stage the
rule can be suspended.... (Interrup-
tiong) Would'nt they allow me to
speak?

oft vrdrwe aTew - genw WERA,
HIT wEEqT T 98T ¥
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When & motion has been made
under one rule and it is about to be
put to the House, T am doubtful whe-
ther at that stage it can be suspend-
ed. If the hon. Minister so desires, he
might withdraw his first motion and
make the second one.

Shri A, K. Ben: T can do that. I
beg to move:

“That the leave be granted 1o

withdraw the motion™.
Mr. Speaker: The question is:

“That the leave bLe granted to
withdraw the motion".

Those in favour may kindly
‘Aye’.

Several Hon. Members: Aye,

say

Mr. Speaker: Those
kindly say ‘No'

Some Hon, Members: No

against may

Mr. Speaker: The ‘Ayes’ have it

Some Hon, Memhers: The
have it.

Shri Lal Bahadur Shastri: Sir, 1
can very well understand the feel-
ings of the hon. Members of thic
House, the views or the opinion of
the Members of the Opposition and
nlso of the Members of this side, It
is highly regrettable that the proceed-
ings of the House are not allowed to
be carried on in a manner Wwhich
would be in consonance Wwith the
dignity of this House. There is const-
ant disturbance. Even when you, Sir,
are standing, you are not allowed to
speak. Whenever o Minister is speak-
ing or replying, he is continuously
interrupted, There should be some
decorum in the FHouse and if we do
not observe that decorum, I am wvery
sorry to say. we would be pre-
seriting an image which would go
totally against us not only in India but
outside also. T would, therefore, beg,
through you, to the Hom Members

‘Noes’
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thot in future let us ohierve some

rules and regulations

I sn far as this particuiar matter
1= concerned, of course, it is not  the
first time that Bagvin has behaved
in this manner. But [ would request
vou that you may pleass agree o
waive the rules and allow the Law
Minister to move another motion, I
have every hope that the  whnole
Houze will agrse with it

Mr. Speaker: After this appeal of
the Prime Minister, 1 hope the whole
Houswe wouli] agree tn the withdrawal
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Bhri A. K, Sen: I move:
“That Shri Bagri be suspended

from the service of the House for
one week"

Mr. Speaker: The question is:

“That Shri Bagri be suspended
from the service of the House for
oneg week”

Lok Sabha divided.

Shri Sumat Prasad (Muzaffar-
nagar): I am for 'Aye’.

Shri Brij Basl Lal (Faizabad): My
machine did not work. I am for 'Ayc’,

of the first motion.

Non. Members: Yes.

Mr., Speaker: Sc, ‘he first

i= withdrawn
Division No. 1]

Akkamma Devi, Shrimstl
Alve, Shri Joschim
Rakliwal, Shri

Aalmiki, Shri

Rarman, Shri P.C.

Barus, Shri R.

Rarupal, Shri P.L.

Base nt Konweri, Shrimati
Basapps, Shri

fas omatar, Shn

Whagat, Shn B.R.
Rhagevati, Ghn

Rhakt Dershan, Shri
Ahugews, Shri M.B.
Rhattacharyyn, Shn (LK.
Birendra Dubadur Singh, Shri
Borooab, Shri P.C.
BArajeshwar Prasad, Shr;
B Rei Singh-Kotah, Shri
Chanda, Shrimad Tyotsms
Chandreiki, Shri
Chaturvedl, Shri S.N.
Chandhry, Shri Chandramani Lal
€ haudiuri, Shri DS,
Chaudburi, Shri Sachindrs
Cheves , Shri Y.B.

Chual Lal, Shri
Daadeker, Shri N,

Dw, Sbrl BE.

Dass, Sbri C.

Drighwe, Shri

Disxit, Shrl G.N.

ot vy forwa ;& A ) wr

g

motion

AYES

Diwivedi, Shel M.L.
Playaperumal, Shn

Giupta, Shri Shiv Charun
Harvand, Shei Ansar
Hazariks, 5hri I.N.

Hem Rai, Shri
Himstsingks, Shri

lubs! Singh, Shri

Jyotiahi, Shri J.P.

Kabir, Shri Homayun
Kapur Singh, Shri
Kedaria, Shri C.M.
Khadilkar, Shri

Khan, Shri Owman Al
Khan, Shri Shahnaws:
Kindar Lal, Shri

Kotoki, Shri Liladhar
Krishna, Shri M.R.
Krishnamachari, Shri T.'T.
Krishoapa! Singh, Shri
Kureel, Shri BN,

Lahten Chaudhry, Shri
Ladit Sen, Shri

Mahadevs Prasad, Dr.
Mabuab, Shri

Mahlahd, Dr. Sarchini
Madmoons Sultan, Shrimati
Mallick, Shri Rama Chandra
Mandal, Shri J.

Mandsl, Sbri Yaovons Prasad
Mami yergadan, Shri
Mastri, Shel D.D.

Mr. Speaker: All
record,

this will go in

[13:45 Wre,

Marand;, Shri

Muruthish, Shril

Masani, Shri M.R,
Musuriyn Din, Shel
Mathur, Shri Shiv Charen
Mehrotra, Shri Braj Bihari
Mebta, Shrl Jusbvant
Mirza, Strl Bakar Ali
Mishre, Shri Bibhuri
Mishrs, Shri M.P

Misra, Shri Mahesh Dutra
Morurks, Shri

More, Shrl K.L.
Muhammad Tsmall, Shel
Mukerjee, Shri HN. B
Mubsries, Shrimati Sharda
Murli Manchar, Shri
Muthlah, Shri

Nalk, Shei D.J.

Manda, Shri

Naysk, Shri Mohen
Nuyer, Dr. Senhils
Nigam, $hrimati Savitri
Oua, Shel
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Patil, Shri D.S.

patil, Shri J.5.

Pail, Shri M.B.

Patil, Shri 5.B.

Pillai, Shri Nataraja

Prabhakar, Shri Naval

Ral, Shrimati Sshodrs Bai

Raja, Shri C.R.

Raldeo Singh, Shri

Raju, Shri D.B.

Raju, Dr. D.S.

Ram, Shri T.

Ram Scwak, Shri

Ram Swarup, Shri

Hananfal Singh, Shri

Hane, Shri

Ranga, Shri

Ranga Huo, Shri

Kao, Shri Jaganstha

Rao, Shri Krishnamoorthy

Rao, Shri Rameshwar

Rattan Lal, Shri

Raut, Shri Bhola

Rawandale, Shri

Hay, Shrimati Renukas]

Reddy, Shri Narasimha

Reddy, Shri Naraysn

Thagri, Shri

Hancriee, Shri 5.M.9
Bhanja Deo, Shei L.N.
Uhattacharya, Shri Dinen
Minra, Dr. U

Mr. Speaker: The result of the Di-

vision is:
Ayes

Noes

AUGUST 16, 1065
]

Reddy, Shrimati Yushoda
Roy, Shri Bishwanath
Sadbu Ram, Shri
Saigal, Shri A.S.
Samanta, Shri 5.C.
Samnani, Shri
Saraf, Shri Sham Lal
Sarma, Shri AT
Sen, Shri A.K.
Sen, Shri P.G.
Shah, Shri Manabendra
Sham Math, Shri
Shorma, Shri AP,
Sharma, Shri D.C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narsin, Shri
Shinde, Shri
Shinkre, Shri
Shree Narayan Dus, Shri
Shukls, Shri Vidys Charan
Singh, Shrl K.K.
Singh, Shri 5.T.
Singha, Shri G.K.
Sinba, Shrimsti Tarkeshwari
Sinhasan Singh, Shn

NOES

Murmu, Shri Sarkar
Patinayok,  Shri Kishen
Pandey, Shri Serioo
Rameshworansnd, Shri
Reddy, Shri Fawarn
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Snoatak, Shri Nardeo
Solenki, Shri

Srinivasan, Dr. P.
Subramanysm, Sbri ‘1.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Swaran Singh, Shri
Tahir, Shri Mohammad
‘Thengondar, Shri
‘Tiwary, Shri WM.
Tiwary, Shri K.N.
Tiwary, Shri R.5.
“Tripathi, Shri Krishna Deo
Tula Ham, Shri

Uikey, Shri

Ulaka, Shri Ramachandra
Valvi, Shri

Varma, Shri M.L.
Varma, Shri Ravindes
Vecrappe, Shri

Verma, Shri Ralgovind
Vimla Devi, Shrimati
Vyas, Shri Radhelal
Wadiwa, Shri

Yadove, Shri B,

singh, Shri JB.S

Sumat Prasad, Shri
Swamy, Shri Sivamunby
‘Warior, Shrl

Yadav, Shri Ram Sewik

Mr, Speaker: Order, order. Let us
now hear the Prime Minister.

174 Shri Lal Bahadur Shasirl: As I
told you in the beginning, 1 would
15 refer 1o some of the poims  raised

The motion was adopted.

it flem wEmuw (@wEEgl) .
T WY ATHAT § I w A g A
®aA & wrAA AT 91, 39 *1 e
ar g &, wafad & ot are wrez
AT E |
Shri Kishen Pattnayak and some
other Memberg then left the House,

just now when I reply to the debatc
because it would be better {  hear
the full debate and then refer tu those
points.

The House will recall thut the lust
semsion of the Lok Sabha devoled
considerable time and attention, sn
rightly so, to the developing situa
tion between India and Pakistan on
the Kutch-Sind border culminating
in the inroads committed by Pakis-
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tani armed forces in the Hann of
Kutch.

SRAVANA 25,

I had made a number of state-
‘ments in the House. It would be re-
called that, as a result of Pakistuni
armed intrusions into the Rann of
Kutch and their aggressions commit-
ted against us, there was scrious
danger of a military conflict between
India and Pakistan which, in the very
nature of things, could not have
been confined merely to the Kulch-
Sind border, As I said in my state-
ment in this august House un April

- 28, that was one of the most [ateInl

- moments of our times and both India
and Pakistan stood poised at the
crossroads of history, I made 1t quile
clear then and afterwards that we
are a nation, pledged to peace but
that at the same time we are deter-
mined to defend our country.

Throughout those difficult days we
were subjected to great provocations.
Pakistan did everything to wash away
the bridges of peace and to engulf
the two countries in a military con-
flict, the consequences of which
would have been grave for both,
However, the flrm steps that we
took. including the despateh of
troops to the frontiers to meet the
threat posed by the concentration of
troops on the other side made Pakis-
tan realise that it should not hope to
get away with aggression.

I cannot but make a reference tn
the present situation as it exists in
Kashmir. It is a new situation, full
of the most serious potentialities. A
large number of raiders in civilian
disguise, but heavily armed, have
come across the ceasefire line and are
indulging in serious acts of sabotage
and destruction. These raiders are
being spotted out and dealt with
firmly and effectively. The nuinber
of those killed, wounded and cap-
tured is now fairly large. Our vali-
ant security forces, both army and
police, are acting with exemplary
wvalour.
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The two situations to which 1 have
made a reference arose at different
points of time and I have ng doubt
whatsoever thap the manner in which
Government dealt with them was the
best possible in the circumstances. I
would urge the House to consider the
Gujarat-West Pakistan Border Agree-
ment in the light of the stand that
Government had taken while the Par-
llament was still in session and which
was stated in this august House on
more than one occasion,

May I now refer to the Gujarat-West
Pakistan Border Agreement in some
detail? As the House is aware, on
April 28, the Prime Minister of the
United Kingdom, Mr, Harold Wilson,
wrote to me and to President Ayub
Khan expressing great concern at the
situation that had developed in regard
to the Kutch-Sind border, He suggest-
ed a ceasefire to be followed by with-
drawal of troops and restoration of
the status quo as on 1st January, 1085
and thereafter talks between the two
Governments. These proposals basi-
cally conformed to the stand consis-
tently taken by the Indian Government
in the fruitless exchange of notes
which had taken place between the
Governments of India and Pakistan in
the months of March and April. I,
therefore, replied to Mr, Wilson accep-
ting these principies. Thereafter fol-
lowed a long process of negotlations
on details. Through the interme-
diary of U. K. High Commissioners
in India and Pakistan and the United
Kingdom Government eventually on
the 30th June, 1965. an agreement
was signed between India and Pakis-
tan,

The main elements of this Agrec-
ment are: a ceasefire on both sides to
be followed by withdrawal of forces
and restoratlon of status quo as pre-
vailing on the 1st January, 1965, Once
these are accomplished, there has to
be a meeting between the Ministers
dof India and Pakistan and If such a
meeting ic unable to resolve the boun-
dary issue, a three-man impartial tri.
bunal is to be constituted to give ita
findings on the subjects. A time-table is
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set out in the Agreement for these va-
rious steps. The withdrawal of forces
from the Rann of Kutch is to be com-
pleted within seven days of the cease-
fire. Restoration of the status quo in
its entirety, including resumption of
normal police patrolling is to be com-
pleted within a month from the date
of ceasefire. The Ministers' meeting
is to conclude discussions within two
months and the iribunal is 1o be set
up within four months of the ceasfire.

171

The Agreement is in conformity with
the Indo-Pakistan Border Agrecments
of 1858 and 1960. In connection with
the latter, T would like to recall that
those Agreements were placed before
the House on the 16th November,
1859 and 9th February, 1860, respec-
tively, and statements thereon had
then been made by the late Prime Mi-
nister Pandit Jawaharlal Nehru and
the Minister for State, Shrimati
Lakshmi Menon,

Hon, Members will recall that, in my
statement before the House in the last
session, I had said that we would agree
to talk, but only if Pakistan's aggres-
sion was vacated and the status quo
ante was restored. I had also stated
that Pakistan would have to vacate
Kanjarkot. All this has been compli-
ed with. There is no Pakistani force
now in Kanjarkot; Bihar Bet and
other points which they had occupied
have also been vacated.

As regards patrolling also, the posi-
tion would be restored as on 1st Jan-
uary, 1985. The officials of the
Governments have met to sort out de-
tails.

two

T should like to say a few words
with regard to the status quo ante,
The Agreement restores the status quo
as on 1st January, 1865, Generally
speaking, implicit in the concept of
status quo is adherence to the position

AUGUST 16, 1965
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prevailing at a given time. In agree-

ing to the restoration of the status quo
ante, we have not introduced any new
principle.

The question as to what the actual
positlon in regard to various matters
on the 1st January, 1065, was one of
fact ang not of any sovereign rights.
The restoration of thal position was
considered essential in order to get
Pakistan’s aggression vacated—the ag-
gression which Pakistan had commit-
ted in April, 1865. The inlerim period,
while the question of demarcation of
the boundary is being pursued, would
be of g short-term duration. As I have
sajd already, there is a definite time
schedule for the entire work to be
completed even if it becomes neces-
sary to refer the matter 1o the tribu-
nal. It is perfectly clear that the boun-
dary would be demarcated on the basis
of documentary evidence and the de
facto interim position would have no.
relevance whatsoever.

One matter sbout the Agreement
which has caused some comment is
that of patrolling. On this question
also the actual position obtaining on
the 1st January, 1865, had to be res-
tored. ‘The Pakistan Government put

. forward the claim before the United

Kingdom Government, who ‘were
acling as intermediary, that it was
patrolling on that day over a wide area
in the Rann of Kutch.

This claim was found to be without
fpundation except with regard to a
small track close to the international
border, over which Pakistanj patrols

| were said to have passed. ...

Shri Hem Barua: ‘“said to hawve"

passed!

Shri Lal Bahadur Shastri: While
moving from Ding to Suraj, both of
which lay in Pakistani territory. This
position had 1o be accepted as part of
the overal] restoration of the status
quo ante, on which from the very
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beginning India had taken a firm
stand. I should make it clear, how-
ever, that the use of this track does
not, in any manner, confer any rights
on Pakistan,

The authority of India is complete
and vxtends to the whole of the Rann
of Kutch,

14 hrs,

A few words more about Kashmir
before I conclude. All my colleagues
and I myself share fully the grave an-
xiety which 1 know fills the minds of
all hon. Members., As the hon. Mem-
bers are aware, the armed raiders
have crossed the cease-fire line deceit-
fully in civilian disguise. According
to information available, and as has
just now been gaid by the Defence Mi-
nister, these people had been specially
trained to indulge in acts of sabotage
and destruction by the armed forces
and officers of Pakistan. Our security
forces are dealing with these raiders
in the only manner appropriate to the
situation. From the statements made
by the prisoners, it would appear that
the preseny operations have been plan-
ned and are being directed with the
approval of the authorities in Pakistan.

The situation in  Kashmir is fully
under control. The raiders are being
tracked down even with the help of
the local population. It may take a
little time to apprehend all the raiders,
but the operations are proceeding satis-
factorily. The Government and the
people of Kashmir are prepared to
face the challenge, and I would like to
pay my tribute 1o the courage of the
people and to the boldness and deter-
mination shown by the Government of
Jammu and Kashmir under the dis-
tinguished leadership of G. M. Sadig
Sahib,

Hard days lie ahead, but we have (o
face the fulure with bold resolution.
The price of freedom is paid not onee
but continuously. We have to be pre-
pared as a country to pay that price.

So far as Government are concern-
ed, we have dealt with the developing
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situation, whether in relation to Kutch
or in relation to Kashmir, in the besV
manner possible in our circumstances.
Government will continue 10 do so in
the days ahead, but their hands would
be greatly strengthened by the mighty
support they get from this House,

Mr. Speaker: Motion moved:

“That the statement laid on the
Table of the House by the Prime
Minister on the 18th August, 1965,
on the Indo-Pakistan Agreement
of June, 1965, relating to Gujarat-
West Pakistan border be taken jnto
consideration.”.

There are some substitute motions
for this. The first one is in the name
of Shri Yashpa] Singh. Is he moving
it?

Shri Yashpal Singh (Kairana): Yes,

Mr. Speaker: The second one is n
the name of Shri Kishen Pattnayak.
1 think he is not there in his seat. The
third ong is in the name of Shri Madhu
Limaye. He has gone out.

st fema qowmw @ F qE wTAT
i

Mr. Speamker: Substitule motion
No. 4 is in the name of Shr Suren-
dranath Dwivedy and others.

1 am

Shri Surendranath Dwivedy:
moving it.

Mr. Speaker: Then, the fifth one is
in the name of Shri U. M. Trivedi and
Shri Brij Raj Singh,

Shri Brij Raj Singh (Bareilly): I am

moving it

Mr. Speaker: Substitute motion No.
6 is also in the name of Shri U, 4.
Trivedi, Shri Brij Singh and othere.

Shri Bri] Raj Singh: I am movimg
substitute motion No. 6 also.

Mr. Speaker: Then, the seventh one
is also from Shri U. M. Trivedi, Shri
Brij Raj Singh and others.. .
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Sbri Brij Raj Blogh: I am moving
it
Mr. Speaker: I do not think the

whole of that would be relevant.

Then there are two motions in the
names of Shri Oza and Shri Vidya
Charan Shukla respectively. Shri
Vidya Charan Shukla is not present

Shri Oza (Surendranagar):
wsubstitute motion No. 8

1 move

Shrimati Renu Chakravartty (Bar-
rackpore): We have sought permis-
gon from you to move our amend-
ment. Since we only came after 5§
p.M. yesterday, we could not table
our amendment. Ours is not a substi-
tue motion but only an amendment,
and | hope that you will kindly per-
mit us g move our amendment.

Mr. Speaker: When will the hon.
Member pass on the {ext of that
amendment to me?

Shrimati Renu Chakravartty: We
have already sent it on to you. I had
sent it at 10°30 a.m, today with a spe-
clal letter to you.

Mr. Speaker: All right, 1 shall have
that also circulated.

Shri Hari Vishnu Kamath: Before
the House proceeds to discuss the mo-
tlon, 1 would like to make 5 twofold

-.request. Firstly, 1T would submit that
in vitw of the importance of the mo-
tion. \the House should have in  my
humble judgment, at least ten hours.

Mr. Speaker: The Business Advisory
Committer is silting today at 4 rm.
and this can be discusscd there

Bhri Aari Vishna Kamath: My se-
cond request is this. The Prime Minis-
ter. if 1 have heard him aright, said
that certain documents or proofs or
evidence of Pakistan's pseudo-claim

AUGUST 16, 1965
r

on Gujarat-West

176
Pakistan Border (M)

wers laid before the British Prime
Minister. In order that the discussion
here may be fruitful, usefu] and help-
ful, all thosp documents and proofs
laid by the Pakistan Government be«
fore the British Prime Minister showld
be broughi before this House, because
the House was not apprised of those
things during the last session on the
question of the status quo ante.

Mr. Bpeaker: Shri Prakazh WVir
Shastri has also sent a substitute
motion.

ft wermire st ¢ (frrdtT) o
FRAT FIATE |

Shri §. M, Banerjee: | had also sent
in my substitute motion today at 1030
Am. 1 could not table it yesterday be-
cause 1 was nol here.

Mr, Speaker: 1 shall take that also
as moved,

Shri Hari Vishnu Kamath: Is the
Prime Minister not taking any action
on what I had said?

Mr. Speaker: He has heard it, and
it is now for him.

Shri Hari Vishou EKamath;
means that they have no proofs?

That

Shri Yashpal Bingh: I beg to move:
That for the opriginal motion, the
following be substituted, namely:—

*“This House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 16th August, 1865, on the
Indo-Pakistan Agreement of June,
1885 relating to Gujarat-West
Pakistan border, disapproveg the
Agreement as it barters away the
honour and sovereignty of India.”
(1).
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Shri Surendranath Dwivedy: 1 beg

move:

That for the original motion, the

llowing be substituted, namely: —

“Thie House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 16th August, 1965, on the
Indo-Pakistan Agreement of June,
1965 relating to Gujarat-West
Pakistan border, is of the opinion
that the sald Agreement is dero-
gatory to national honour, detri-
mental to national interest, and
is contrary to the spirit and let-
ter of the resolution unanimously
adopted by the House, disapproves
the Agreement and calls upon the
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the House by the Prime Minister
on the 16th August, 1965 on the
Indo-Pakistan Agreement of June,
1985 relating to Gujaral-West
Pakistan border, disapproves the
Agreement on the following
grounds, namely:--

(a) that it is a vivlation of Par-
liament's sacred resolve not
o compromise with Pakistan
until it wvacated its eggres-
sion in Kutch;

(b) that a case of wanion uggres-
sion has been wrongly ack-

nowledged as a territorial
dispute;
(c) that it involves abdication

of India’s sovereign rights In
Kutch inasmuch as Pakistam
has been permitted to patrol
in Indian territory;

(d) that the Agreement asoqui-
esces in an abridgement of
India's sovereignity because
India has agreed to withdraw
Armed Forces from its own
territory;
that the Agreement sets up
a wrong and dangerous pre-
cedent because, contrary to
India's stand to-date, i} sub-
mitg India’s territorial Integ-
rity to international arbitra-
tion; and finally;

(f) that it is an act of appease—
ment of the aggressor which
by whetting the aggressor's
appetite in  the end result
only serves to undermine the
cause of peace—as the recent
events in Kashmir have con
clusively proved;

and therefore, directs the (Govern-
ment to revoke thia Agreement

(B).

Government tg annal the same™

4.

(ii) That for the original

motion,

the following be substituted nam:-

ly:—

Bhri Brij Baj Singh: | beg to move:

(i) That for the original motion,
the folloming be

namely:—

“This House, having eonsidered
the statement laid on the Table of

substituted,

“This House, having considered
the statement lald on the Teble of
the House by the Prime Minister
on the 16th August, 1985, on the
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Pakistan border, disapproves the
Agreement and directs the Gove-
rnment to revoke it (B).

(iil) That for the original motion
the following be substituted, name-
y:—

“This House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 16th August. 1965, on the
Indo-Pakistan Agreement of June,
1965 relating to Gujarat-West
Pakislan border, is of the opinion
that—

(a) by launching an undeclared
invasion on Kashmir, Pakis-
tan has sabotaged the very
basis of the paet, namely, the
imperative need o maintain
Indo-Pak peace and good-
will;

(b) the Agreemnt was entered
into on the ground that “it
would result in lessening cf

tensions on the Indo-Pek
border™;

(c) Pakistan has, by it own
action, violated this basic

postulate of the Agreement;
(d) the pact in effect now stands
annulled;
and, therefore, urges upon the
Government lo let it be known to
Pakistan that India does not hold
itself committed any longer to the
Agreement, and further directs the
Government to cal] off the propos-
ed meeting of Indo-Pak Foreign
Ministers and take no  further
steps in pursuance of the Agree-
ment until Pakistan demonstrates
in & convincing manner its bona
fides” (T). \

Shrl Oza; That for the original mo-
tion, the following be  substitut-
ed, namely:—

“This House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 18th August. 1985, on the
Indn-Makisian Aereement of June,
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1965 relating to Gujarat-West
Pakistan border, approves of it." (8)

Shrimati Renu Chakravartty: T beg
to move;

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 16th August, 1965, on the
Indo-Pakistan Agreement of June,
1865 re'ating to  Gujarat-West
Pakistan border, is of the opinivn
that the clause for reference to ar-
bitration be revoked, as iy impinges
upon our sovereign rights on the
territory of Kutch and is fraught
with grave dangers.” (10)

Shri 8. M. Banerjee: I beg 1o move:

That for the original motion, the
following be substituted. namely: —

“This House, having considered
the statement laid on the table of
the House by the Prime Minister
on the 16th August, 1965, on the
Indo-Pakistan Agreemeng of June,
1965 relating to Gujarat-West
Pakistan border, recommends to
Government to scrap the said
Agreement in view of the fresh
aggression committed by Pakistan
in Kashmir" (12).

Bhri Maurya: [ beg to move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the statement laid on the Table of
the House by the Prime Minister
on the 16th August, 1865, on the
Indo-Pakistan Agreement of June,
1965 relating to Gujarat-West
Pakistan border, is of the opinlon—

(a) that the said Agreement has
deviated from the principles laid down
by Parliament;

(b) that the Agreement is derogatory
to national honour;
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fc) that the Agreement gives a long
rope to the aggressor; and
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(d) that the recent aggression com-
mitled by Pakistan in Kashmir is the
outcome of this Agreement;

and, therefore, recommends 1o Gov-
ernment that this Agreement should
be scrapped.” (13).

it serereie st : & s W
i

fx g7 wema & mqw 97 fre-

fafar ar wm, wafa—

“ag wAT gATT-afeat arfea

# & avag ¥ 9, 1965
F wTTAITE AR & ATy
# ware §eY 317 16 WA,
1965 ®1 #Ea #§ fagr o
aweg qr fawifor s @
f& mowYar wrrd feai &
aaar sfrea ¢ o afesam
w1 WA HATHT 77 TR
w7 & fAu oY SmETRA A,
#a1 o sl o fagan
wife & wrewm ®7 3ER
faz o w7 fzm 8, eafeo
N OUNTEAT |17 gEAer
A% ANEIT T GRTHIT T
famr s " (11)

Mr. Speaker: All thesc substilute
motions are now before the House.

Shri Rangu (Chittoor): We are all

very much exercised over what is
happening in Kashmir across the
cease-fire line and also inside the

country, because of the incursions
made by the infiltrators who are sup-
‘posed to be coming from the so-called

Azad Kashmir but who are !enrq"

by most people in this country io
have been inspired by the Pakistan
Governmeny and to be coming very
Jargely from Pakistan itself. There-
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fore, we do not want to be misunder-
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stood as being in anv way les; anxi-
ous than the Government and the

otherfparties in our national anxiety

and determination to throw out these
infiltrators and 1o maintain the integ-
rity of the cease-fire and gee that in
Kashmir there is peace, as the people
would like to have It and as the peo-

ple of the whole of fIndia would like 3;:_

to have it.

“_i_hm mm———

Al the same time, 1 would like 10
reiterate the siuig taken by our purty
that if sur country is to progress, we
must certainly aim &t 8 long-term
programme for the achievement of

peace and peaceful relations/ between |

India and Pakistan. I{ would not
stand (o reason nor would it be wise
to settle ourselves down to an eternal
posture of enmity between these two
countries, becouse in thai case, pro-
gress would become impossible for
both of us. We want Indiuf

istan to avoid a repetition of the mis-
erable and disastrous experience that
Germany and France had had over
u perind of eighty years, by going
through two World Wars and bring-
ing in guffering not only for them-

and Pak- '

A

. [Mr. Derurv-Seeaxkes in the Chair]
LY —————

selves but for the rest of the/world \;:_.

as well. Therefore, we would like
our Government, and any Gowvern-
ment in this country during the ycars
1o come, to try their best 1o keep
the doors open for the achievement
of peaceful relations, friendship and
amity between these two countries,

But, hzrzaad now, we are face Lo‘”..
face with this most unfortunate situa-

tion wherein the rulers of Pakistun
seem to have taken it into their heads
that they would be able tg serve the

interests of their country—that is en- ,

tirely mistaken and disastrous
but that seems 1o be their impression

also, |
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_thnt they would be able to serve the gur people doing during all these
interests ol the country—by creating five years when Pekistani forces
this crisis again and again between  wege trying tof go against the provi-(
their country and our country. We  sions of this galn control over

deplore it very much and that is the
reason why wh we found that on'
the Kulch border Pakistan defied the
1860 agreement and aggressed or sent
her troops into our own territory and
created that crisis, we were extremely
sorry indeed, and we were prepared to
support the Government, and we did
pport the/Gover in every pos- Y
sible manrer jn their efforts to drive
away the Pakistanj intruders on the
Kutch border. But what did happen in
that area? Would Pakistan have had
the temerity to send her troops so
to our border for so many month
thereafter to cross the border albo, if
she had felt that we were sufficiently
strong, if she had felt and realised
that our security forces, our Army, our
intelligence, our Defence Ministry and
our External Affairs Ministry  and

L

cjose
and 3,

vur own territory.

Then again, the duties of the sub-
centres, wing commanders, special
police and lower commanders in their
1espective areas of responsibility had
been 12 down. There are points 1,
2, 3 and/4, Thereafter there is point
20 which says:

“It is felt that the tension on
the borders will be greatly mini-
mised if there is close personal
touch between commanders of the
two border security forces. . .

There should be close personal touch
between them. Did/they carry out
their duties properly? If they had,
if they had been in close touch with

Home Ministry had been doingf thein‘_"_'-:}me other forces, with the representa-

duty? Even according to the 1960
agreement, there were certain impor-
tant clauses such as clauses 6, 7, 9, 17,
18, 20 and 21 to deal with such situa-
tions. I need not take the House
through al] those things mow. But I
would like/to draw the attention of |
the House/ to the fact that in that'T
agreement, both the Governments had
agreed that notwithstanding the provi-
sions of paragraphs 6 and 8 above, in
areas regarding which disputes of title
were already pending with the res-
pectlive Governments for a decision, the
status quo inclusive of defence and
securlty measures would be strictly
maintained, I we had done that those
troops would not have had the oppor-
tunity at all to come into our country
and within our oewn borders.

i rd

Secondly, there was point/ No. l'l'."'-a
that the 5.Ps. of border districty will
also attend. where necessary, the
monthly border meetings for the pur-
pose of exchange of cattle ang dis-
cussing border crimes. ‘What were

tives of the other Government on ihe
other side, would it have been pos-
sible for the Pakistani forces to have
made these/incursions and gained this
control and build up those brigades
so that they are very close to our
own borders? Did we not neglect,
as my hon. friend, Shei-Flimmat-
singbji—-hid pointed out last session.
the need for constructing border
roads, bridges and causeways and ulso/
the necessary cantonments and other
accoutrements needed by our army
within Kutch?

Having neglected all this it is no
wonder that Pakistan was able to
breach polnts Nos. 9, 17, 18, 20 ard
22. According to point No 8 neither
side will have any, t or tem-
porary border seéurity forces or any
other armed personnel within 150
yards on either side of the de facto
boundary and no picket/forward
posts or observation posts will be es-
tablished within thls area. Why is it
that we did not see/that Pakistan im-
plemented this, respected it and not
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disregarded it? When they breached
it what is it that we did over all that
period of five years?
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Then there is point No. T.

“Notwithstanding the provi-
signs of paragrpph 6 above, both
sides may, (a)/go right up to the }
de facto boundary in ho it
of an offender”—

f

P

did we do that?—

“(b) send patrols within the
zone specified above upto the de
facto boundary"—

Did we do it?
rights that we had. When/they neg-/
lected their duties in rd to our
rights, we simply kept mum, we
ignored it ind did not do anything at
all. We could have retained such
pickets, forward posts and observa-
tion posts as are already estpblished

]

We neglected all these |
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until the de jure boundary is finalised 7

and return of territories r ad-
verse posiession takes place. A list
of such pusts on both sides would be
exchanged by 1st February 1960
Did we have it? We would like to
have information, as no information
has peen vouchsafed to this House. '

Coming tc points 18 and 20, here is
18:

“The duties of the Sub-centres;
Wing Commanders/8.Ps. and
lower ciunmanders ip their res-
pective ureas of responsibility
shall be as under . . "

These hwre been mentioned. But
they neglected al these and suddendly

in February-Mareh, ‘our Government °

came to Tealise tHat i had to deo
something. What happened during all
these year; between the Government
of Gujaral and the Central Govern-
ment? The Gujarat Government
was supposed to be in charge
of the special police. When the local

legislators demanded fof the Gujarat '

Governmeit an explanation for the
fallure of the special police to keep

A

on Gujarat-West  1B6
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out the Pakistani intruders, they sald
they hag already inade many re-
presentations to the Union Goveru-
ment but the latter neglected it com-
pletely. We do not know the truth
as {between the two statements, the

tement of the Government of Indla
that it was primarily the duty of the
Gujarat Government and they did not
give any warning and of the Govern-
ment of Gujarat that they had al-
ready sent so 'many reminders and
warnings/ also to the Gowvernment of
India bit that the latter ignored all
these things. Both Governments are
cousin brothers belonging to the same
political party. Both are equally
guilty. Both of them are in the
woup, both are in the dock, both neg-

lected this national duty entrusted to

them according to the 1960 agreement.

Huving neglected all  that they
now come to us with this agreement.
Even when all this trouble was go-
ing on, they dig not have sufficient
information in regarg to, the posses-
sion of places that were -on our side
when they were aslang for restora-
tion of status quo ante as on lat
January. On 1 January, they did not
know—and they tell us now—about
the actual position, #v- regerd—to—the
Burei-Ding—traek. They were under
the impression that it was entirely on
our/side and that Pakistan had no
conitrol and no interest in il. On the
other hand, when facts were placed
before them in the presence of the
British Prime Minister that Pakistan
had some claim and their police were
patrolling the track, the Governmant
of Indla was obliged to wink and ac-
cept thual fact and therefore include
it in this agreement, as part of the
area which would come within the
mischief or status quo ante clause.
This is how the Government of India
has always been unprepared . It Is
Government that commes now and asks
us to agree to this agreement.

It is my unfortunate duty to have
1o accede to this agreement. [ can
appreciale the feelings of my hon.
friends in many of the Opposition
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parties and also quitg a number of
our [riends in the ongress Part+,
genuine feulings of anger, of disap-
pointment #ng of unhappiness because
while on the ong side we are being
asked to nccede to this agreement,
on the otlwer here i3 Pakistan creat-
ing troubles by intrusion in/Kashmir.
At the sarrc time, what other choice
have we got? Would it be in the
interest of this country to give this
opportunity to Pakistan to spread

187

‘this war front or war zone over the

whole gamut of our boundary bet-
ween them ang fus? Or would it be
in the national Hiterest of India, in the
interest of peace between these two
countrics from a long term point of
view to have this agreement and al-
low peace to prevail at least op this
Kuteh border so th:!/t:nly the rest of
the border will have to be defended
and protected by our defence forces?
It ix from that point of view tha! our
purty has come o the conclusion
that under the circumslances, given
a5 we are this kind of Governmem/
and this Government, this kind o
leadership wnd this leadership, it
would be in the interest of the coun-
try to accede to this agreement, The
main hope expressed in this agree=-
ment, that the tnsions of the Indo-
Pakistan bo'der would be reduced as
u result of it, has been [rustrated.
ang lhat disappointg us, as it shouid
disappoint all lovers of peace. The
blame lies on Pakistan, the reipon-
sibility lies on Pakistan. and some
responsibility, direct or indirect, you
may call it vicarious, lies on all those
countries al#o wihch are interested in
seeing that peace is maintained ns
between thewe two great countire: in
this sub-conlinent, to see that Pakis-
tan is brought to the road, to the
realm  to the sphere «of peace and
decency aul justice and fairplay in
international relations.

Nevertheless, the hope that the
tensions of the Indo-Pakistan border
would pe widuced has been frustrat-

-ed, and the current Pakistani adven-
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tureg in Kashmir ha: queered the
pitch for all those in this country as
well as outside who are genuinely
keen on Indo-Pakistan amity.

1 have a strong feeling that under
other auspices, thut with a stronger
and better Government, the situation
that we were faced wilh in Kutch
neeq not have arisen at all; it could
have been avoided if only there had
not been such a culpable neglect of
duties in regard to safeguarding of
our borders and territorial integrity.
Under different auspices, with a Jiff-
erent Government!, with a stronger
Government, I am sure that both the
Union and Gujarat would not have
neglected their duties as has actually
happened, Pakistan would never havv
been tempted to coniravene the 1959
and 1960 agreements, because she
would have known thal we were
strong.

On the other hand, what is happeu-
ing is that she has grown stronger
and she thinks that she is stronger
than India. Because she ha: behind
her communist China, she thinks
that she can do all thi: mischief
against us, and she thinks that we
are helpless. And because of our re-
peated statements of 3 non-align-
ment policy and our vaunted loyalty
to some kind of deity that we have
worshipped for so many years right-
ly or wrongly, Pakistan iz assured
that we would continue to be with-
out powerful emough, good enough
friends, reliable enough fricnds, *o
back us, Therefore, as we are stand-
ing by ourselves, Pakistan thinks that
with all the strength that he has
gathered, as ogur friends have put it
this morning, in a stealthy fashion
from the West and in & direct manner
from Communist China, she can aford
to play this mischief with us, create
all these troubles, bait us, prevent us
also from going ahead with our econo-
mic progress

So, it is our weakness that is  res-
ponsible for all this, Who is responsi=
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bie for this weakness? 1t is this

leadership. Given this leadership, it

ir no wonder that Pakistan is creating
all these troubles.

We appreciale und take note of the
rave and repeated declarations of
this Government to throw out all the
infiltrators, and we wish it all suc-
cess, but woud it be possible fer it to
o it? And how soon?

Can we forget what is happening in

Viet Nam? Are not the tacties that
art being pursued here almost the
same that wre pursued by the com-
‘munists in Viet Nam? Whereas Viet

Nam has been able w obtain jts stren-
gth from the democratic West, what
is the strength that we  have?—the
strength of this Government, this
Governmeny which presented such a
weakness in Kutch, this Government
which is not able to mobilise the whele
nation. T do not think it is going
ti: be such an easy mutter tg achieve
all the success thal we all desire in
such a short tlme as we wish. We can
arhieve thay sucess in the shortes!
possible time provided we give up our
wrong international policies and try
and make haste to gain friends for
ourselves gs against communist Chine
as an ally for Pakistan,

The Prime Minister hag asked for
the vo-operation of all parties in their
fight against the infiltrators. We
sympathise with them in their plight.
but are we not to be assured of their
cempetence end  poiitical adequacy—
1 underling the words “politica: ade-
-quacy”—before we commil ourselves
to the wrong-headed political adven-
1ure of trying to fight the two foes of
Pakistan and China al] in isolation
fiom all other powe:s in Asia, in our
neighbourhood and the world as a
whole?

By all counts, through their failure
in NEFA, and recently in Kutch, this
Government is politically incapable of
providing the national leadership that
is called for at this junciure to save
us not only from these border disputes
with Pakistan and China, but also
from the economic, social, lingulstic
and political issues that face the
<country at this juncture,

1887 (SAKA) on Gujarat-West
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Before 1 conclude, 1 would like 1o
place on record our gratitude and ad-
muration for the patriotic, loyal, dis-
tiplined service that has been ren-
dered to this country by sur armed
torces on the Kutcn border in tie re-
cent struggle and als, for the heroic
resistance that our defence forces as
well as police are ofering in Kash-
mir to the infiltrator:, If there s
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ane bright spot at ;1] in tuis gloomy
atmosphere  that we fiud in this
country, it is just that, the

loyalty that our defence [orces have
shown to Mother India, the heroism
that they have  displayed, the
sacrifices  that they have made
many a time at the altar  of  this
country, but many & time becaase of
tlic wrong policies vi this Goveinment
uand generally because they are Indians,
Lecause they jove Ind.a and hav: gone
into the defence for:s in order to
fight for us all and for the gene:ctions
.n come. All credit to them, and the
homage of our party and, I am sure,
the homage of all patriotic-mi»ded
people all gver India, in this House
as well as oulside, goes to these
friends, to these loyal citizeny who
have also accepted this  additional
responsibility of defending our coun-
try.

Shri Indrajit Gupta (Calcuita South
West): When the rews fivs}  spread
throughout the country oa 30th June
that a ccase-fire agreement had been
ryached in Kuteh, before (e dewils of
all the implications nd tle precise
terms of that cease-fire agre ment
wre known, a great feeling of relief,
l/:h:lleve, swept thrcugh the country
That wag quite natursl breause the
staius quo ante, which the Guvern-
ment announced had been achieved,
1ueani to the people of this country
une thing by and large, that all  the

posts and all the aress which had/ )

Leen forcibly occupied by Pakistani
armed aggression would iave i« be
vacated, and also that for the time
being at least, the danger or  the
threat, which at one lime seemed very
real, of the Kutch conflict escalating
into a much bigger conflicl all along
the border. seemed to Have been

3
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averted. There was, tnerefore, a  roiled only by our Stale police and not
general feeling of relief. by ths regular army. But on the

On a closer examination of the other side of the border, across the
serms of the cease-fire agreement, ag  yDorder, the regular Pakistan armed
the Prime Minister has said, if one ’\})I‘”“’l’h""ﬁ“ withdrawn from kKee-
takes a formal view of things, a darkol and-Ghed—Bet-swi=Biar-Bet-znd
nurrowly formal factual view Sar_dar post, can remain sbsolutely on
things, then there can  be no doubt 'heir side of the border right up to
that the status quo onte as it prevail- the frontier. Ig it an equitable with-
ed on 1-1-1985 has been restored drawal? On their side of the border
through the terms of the agreemen.  they are right up.against the border.
1 suppose that, where we are dealing ‘/ixOn our side our armed forces/have ‘o
with maters of Anternational relations’ Withdraw a  considerable ‘listance.
and conventiofis between soverelgn Now, if that was the position we have
States, one has to go by formal facts, to accept it. But is it something to
there is no other way for it.  But Pat ourselves on the back about? How
when the detaileq implications were does this state of affairs come about?
known, the country realised that this
status quo ante as it existed and which
may have/to be accepted, because it
ig the fattual forma) position, was
nevertheless a very, very bitter pill
for this country to swallow, That
status quo ante was something which
was the creation, 1 charge
of the bungling by ,this Govern-
ment, and not anly/ of bungling
but of  suppression of facts
from the people of this country. So
that, a cease.fire in the abstract is
something which I do not think any
persons in their senses can oppose—
of course, not -fire at any price--
;O::’”:h::;t:: q}.'::t":i:::'p:-’::cj:o ::_ both sides will have to collect docu-
gression is something which formally ™Ments and papers and what not, to
can never be opposed. But what do sce what the real positmr_a is"—that
we find on an examination of the WAS done five ycars ago—in such an
terms? area which is a live /area, which may

In the first place, the withdrawal becorr_u: the object of aggression at
which is to take place and which ha any time, our armed forces for flve
taken place, or may not yet have been  Years had not been moved up to the
completed—I do not know whether it border and up to the forward posi-
is still In the process of taking place— , tions. I want to know why. [ am
the nature of that withdrawal is such 'y #0rTy the Defence Minister i’{:::
that it is not a withdrawal on, an here but many assurances have

A

Now, we find from official docu-
ents from /1859 and 1960 the exis-
tence of a’ dispute over thal area,
based on claims put forward by Pak.
istan for regions south of the 24th
parallel. That dispute existed and
was admitted, was recognised, by
the Goyernment of India. It is there
Shin thefterms of the agreement of 1860;
it is admitted. And now, aggression
takes place in the year 1965. It means
that over & whole period of five yeara
where pur Government was aware of
the existence of a dispute, where our
(I,.J Government hndéadmitted the exis-
tence of a dispute and had said “yes,

> equitable basis, Our srmy, our/ re- given to this House in the last two and
gular armed forces have to withdraw  a half years that in all the live border
for a considerable distance south of  areas, our army is being posted right
the internationa] border. 1 do not  up at the ard posts so that we
know the exact depth of that with- % may not taken by surprise again
drawal, because it is not stipulated in the future. Was it because of the
anywhere in the text of the agree-, Gujarat State—I do not know, I want
ment. I presume we have to vacate, to be enlightened on this—was It be-
our army has to vacate, the entire area  cause the State Government of Guja-
which befors 1-1-1985 wae being pat- rat treated this or considered this

-
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area to be some sort/of private zamin. ff-} Anyway, 1 say that first of all the

dari of its own and resented that the
Central forces should intrude there
over the heads of the State police?
Was it that?
Amr—vonr—Member—Phr conirary.

+ My haon.
friend from behind, who comes from
that State, says; the contrary. If

that is so, then/the responsibility has i,

to be assumed by the Central Gov-
ernment i'self. Every time an attack
takes place we find that our State
police is left to hold the baby at the
border until the armed forces which

are way back are brought u:/ﬁ con- Y
a,

siderable time later. Why s this
done? And the result of it is now re-
flected in the terms of the status gquo
agreement, the cease-fire agreement,
that our army cannot go up to the
border and the Pakistan army can go

up wﬁhe border on ils side; but we

cannot, we have to go back and =ay.
“no, only our police will remain
there' because that is the position as
it was before 1st January, 1985. Who
is responsible for this?

The State police behaved withy/the(()

utmost gallantry. We knnw how they
were faced and were a'tacked by
overwhelming numbers: and the House
appreciates very much the gallantry
and the devotion that ihey disployed.
The gallantry awards that were pub.
lished are all for the persannel of the

State /police, many of them posthu.{"

mous, to gallant constables and offi-
cers who died holding those forward
positions.

Incidentally T am recalling a point,
since the Home Minister is here, and
T would like to point out that the gal-

lantry awa for another gallant
‘action whic fought, again by the 3 whi
State police, at Dahagram, the guiTaEN-

fom have not
been announced, I know it for a fuel
that from my State at least there were
five recommendations for  gallantry
awards which are held up in the office

of the Inspector-General/of Police in%

West Bengal. | went to know why
these gallantry awards are held up,
and why they are not announced.

fact that our army hag to pull back is
directly due to thu%:allnus indin‘e—(
rence, complacency, neglect and negli-
gence shown by this Government
which knew flve years ago that there
was a dispute aboul thut area, that
Pakisian had claimed over 3,500 square
miles and which yet refused to move
our armed forces up to/the forward
posts and left it in the hands of the
State police. And because formally
we have to accept that position, our
urmy has to come back.

Secondly, about this Diag-Surai
track, 1 am reminded again of the
plea that was put forward /in the '
days of the Chinese aggres when
we were told that we were not aware
of the fact that this Aksai-Chin road
was being built and was built; it was
only after |t was constructed that we
came to know about/it. The Pakis- -
tan Government claifms that its police
patrols were ranging far and ‘wide
over the Rann of Kutch, a clalm
which they were not able to sub-
stantiate except in the case of this

eighteen-mile track, ~with
Sural. 1 want Lo know, did w w {
about it or mot? At the umé when

this agreement was signed, ; regular
propaganda campaign, officially ins-
pired, went on in the press day after
day saying that Pakisian had pro.
duced irrefutable evidence that be-
fore lst January, 1985 their police \
patrols had larly been using the
Bing-Surai track; and that is the res-
son why we have now to accept It.
But the statement made by the Prime
Minister here today, both his speech
which we heard and the wrillen state-
ment, says that the Pakistan patrols |
were/"uid to have used” this track
and
this had to be accepled as part of
the restoration of the status quo ante.
I want to know what ls the position.
This kind of beating about the bush
will not do. This House igfno{ going ?
1o be hordwinked anv longer Either

Iql.hey say 1@l the Pukistan  patrols

were said to have used that track—
and If they were said to have used
the track and could not produce any
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more cpnclusive evidence, why does
:l sa;/n the next sentence that it
“had “to be accepted” as part of the
restoration of the status quo ante—
or, if that is not the position, the posi-
tion was, as was carlier reported in
the press, that there was irrefutable
t evidence. I/want lo know, if there
was such irrefutable evidence, what
were our intelligence servires doing

all this time.

Igs

s the-House—nat_told _about it?

: hy was
the House not told about it? Exactly,
that is my question. Either they did
not know, Government were ignorant

, about it, or they/knew about it and
these facts weré being suppressed.
And every time an incident like this
takes place we come up again and
again on this question of our intelli-
gence, Every time, since 1062, we
have been told that our inlelligence
services h suffered from some de-
fects and lapses and that these are
being removed and it is being given
priority. General Bhagat, who was
one of the officers appointed to hold
that enquiry into the NEFA disaster
has recently published a book in which

) also hef has repeated this as to how
our defence intelligence and other in-
telligence systems are heing reoroo-
nised and are being very well equipp-
ed and so on. But how is it that they
did not know about this track which
was being used for a long. long time.
and which Pakistan has now estab-
lished and proved? I say thdt al-
though a formal change has been
made at the top of the inlelligence
system by removing Mr. B. Mullick
from there. perhaps, in practice 1 be-
lieve that he continues fo be a very
important person, a sort of mndviser on
intelligence to the Government, to the
Prime Minister. And this gentleman,
whose whole organisation has proved
over and over again that it is
thoroughly incompetent, inadequate,
on every occasion, is still here per-
mitted to earry on in this fashlon.
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And now that is reflected in the te'ms
of the agreement and we have 1o
swallow this pill now.

I am surprised thalt yesterday,
while speaking from the Red Fort, the
Prime Minister said—of course I do
not know whether he has bevn quoted
correctly or not; but this is the Times
of India report today, and it gays—
Mr. Shastri said that the Pakistanl
crmy and police—of course, as far as
the army goes it is correct-—the Pak-
istan army and police were ng longer
present in any part of Kutch, Are
they not allowed to patrol thy Ding-
Surai tract which is south of the in-
ternational border? How iz it that
this statement is made? Does it cor-
respond with facts, is it accurate?
Then it says: “Mr. Shastri ulso said
that India was in full civil control of
the Rann of Kutch." I submit it is
not an accurate statement. You may
say that this track is a wvery small
area but T do not think that one's
sovereignty is judged by the extent
of square miles or feet involved,
The point is that we have had to
swallow this pill and the whole blame
for it rests on this Government.
Thirdly, there was alsg this question.
Of course my hon, friend Mr, Ranga
has quoted the ground rulés”which
were drawn up between General
Thapar on our side and Lt Gen.
Bakhtiar, Rana on the other side in
1960. In these ground rules I find
that there was also an obligation un-
dertaken by both sides when they
send patrols within the zone specified
upto the de factn boundary, toinform
the other side about the actual patrol
beat give full particulars regarding
the number of patrols. when they wiil
operate and so on. I am raising this
point because | want 10 know ‘whe-
ther ever, at any stage, Pakistan had
informed our side that they were pat-
rolling not only in the region of
their side of the de facio boundary
but across it. Naturally, they would
not inform us. Being ignoramuses of
these things always we do not know
anything about it. T want the Gov-
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ernment to examine whether or not
there had been any blatant, flagrant
violation by Pakistan of these ground
rules as far as the patrolling of that
track was concerned and if so whe-
ther it was not a good ground for us
to get out of some of the provisions
of this agreement. Has it been exa-
mined? We are given this document
today for the first time; we have
hardly the time to go through it pro-
perly. But this point struck me here,

Then, as regards the restoration of
the status quo, it has something to
do with the past. It is bad enough
as it is. But our main objection and
our fundamental objection Is to the
provision for the future because it is
one thing to argue: we have no option
but to go back to the status quo ante
however difficult it may be for us:
e have to accept it unpleasan: or
unpalatable though it may be., That
is one argument that is possible. But
no such argument can be advanced
for the future. The future arrange-
ment which is laid down in this ag-
reement regarding arbitration is the
tribunal. There was no compulsion on
us to accept this, Perhaps there were
some indirect complusions beking the
indirect compulsions behjnd the
scenes but we were not told about it
The people of this country and this
sovereign  Parliament  was never
taken into confidence. This Govern-
ment preferred to indulge in secret
diplomacy behind the scenes and that
too under the protective umbrells of
British mediation in the Whitehall.
We were never told that as long ago
as 1850-60 we had admitied to Pakis-
tan: yes, you have also got a terri-
torial dispute, not only a dispute con-
cerning the demarcation of the al-
ready existing accepted border. This
House was told in the month of April
before it went into recess that there
was no dispute excep! regarding the
question of demarcation on the
ground, We were told that demarca-
tion pillars already existed on the
western and eastern extremeties of
the border and due to certain diffi-
culties it was not possible to plant
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pillars along the remaining line and
the only question was to demarcate
on the ground; there could be no
question of entertaining Pakistan's
fantastic claims of 3500 sq. miles
which would push the whole line
down several miles south of the 24th
paralle]l which would mean, 1 pre-
sume, that the demarcation pillars
which are already there will have to
be uprooted. How else can Pakistan's
claim be entertained® The existing
pillars have to be uprooted. Thiz is
what we were led to believe, And now

we find that somewhere in the
recesseg of the Whitehall, thanks
to the pgood offices of Mr.

Harold Wilson, we have signed an
agreement in which we have clearly
agreed that the terms of refercnce of
thiz Tribunal will not be confined to
the question of demarcation on the
ground of an existing internationcl
border between Kutch and Sind hut
will also include the wvalidity or nct
of the claims of Pakistan over a wide
area of the Rann of Kulch itself
Thus our territorial sovereignty has
been made justiciable; it has been
made a matter for arbitration and
award by a third party tribunal. Was
this the impression given to this
House before we went into u reccss
that such a thing would be permitted?
There seems to be a pathetic reliance
by this Government on what it calls
the good offices of the British Gov-
ernment as though it is impartial
and neutral. Is it nol linked in a
formal military pact with Pakistan?
1s it not its military partner? We
know over the years, while the Kash-
mir dispule was discussed at the
U.N.O., what attitude the British Gov-
ernment’s representative had tavoen
in the UN.O. and other places. They
were the original creators of Pakise
tan and surely there was some motive
behind the division of the country.
We continue to have reliance on them
rather than on this House and the
people of this country. The secd
which was planted by them has yield-
ed its evil fruit. Now, at the prescnl
rioment, something is taking place in
F.ashmir, the coming in of inflltretars,
I believe it has got some connection
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with this clause of arbitration. There
is a molive behind it. The motive
is %0 mount this attack and go on
harassing us in Kashmir because, as
‘we know, these infiltrators are much
more difficult to deal with than re-
gular armed forces in uniform and
moving in conventional ways; the
motive is to create such disorder, con-
fusion and commotion in Kashmir
und to keep it festering and ultimate-
1y perhaps in the guise of a mediator,
some friend will appear in the west
‘who will say: come on, let us try and
have a peaceful settlement and once
wgain on the analogy of Kutch we
will have some sort of arbitration
proposal iried to be thrust upon us
in its application to Kashmir also. We
have cut the ground from under our
feet by accepting this proposal in
the case of Kutch and Government
has made justiciable before a tribu-
nal and arbitrator areas over which
our territorial sovereignty was un-
questionable. 1 submit that before
this House went into recess if the
Prime Minister had taken the opinion
of the House as to whethar they were
authorised to agree to such a thing,
! am sure that this House would
never have given them this authority.
‘That is why this country and this
House were bypassed and secret dip-
tomacy was resorted to.

Now, Sir, we were not teld also of
@ thing which is really the most al-
arming of all. I want to know what
Is going to happen if this three man
tribunal cannol come to & unanlmous.
decision. On October 23, 1953 an
agreed decision was arrived ai and
the extract of it is given in this
agreement, It says:

“It was agreed that all out-
standing boundary disputes on
the East Peakistan-India and West
Pakistan-India border raised so
far by either country should be
referred to an impartial tribunal
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consisting of three members, for
settlement and implementation of
that settlement by demarcation
on the ground and by exchange
of territorial  jurisdiction, if
any. .. It was also agreed that
the decision of the tribunal shall
be by majority and final and
binding on both the parties”

In the tribunal which we have ac-
cepted for Kutch, we will have one
nominee of Pakistan, and one will be
our nominee and if both of them
could not agree on & chairman, the
UN. Secretary General will appoint
his nominee. I want to know whether
the Government has in all seriousness
considered this position that if 3 ver-
dict is given by that tribunal by two
to one, by the nominee of UN. Secre-
tary General and Pakistan's nominec
against us, upholding the claim of
Pakistan in part or in full south of
the 24th parallel in the Rann of
Kutch, we have bound ourselves be-
forehand to accept it whatever it
may be. Yet while fighting was go-
ing in in Kanjarkot and while our
policemen and soldiers were dying,
we were told day in and day out that
there was no question of anything
happening excepting demarcation on
the ground of the border that was al-
ready a settled fact. Is this not de-
ception? What kind of irresponsibi-
lity is this, which has opened our
position, doomed us to a state where
by a majority of two to one, this
tribunal can, if we take the forma!
position, even accept the whole of
Pakistan’s stand? There is nothing
against it. It is no use saying that
we can prove our case and so on und
so forth. Pakistan may be equally
confident. We do not know what 2li
those papers and documents and
things are, to which reference has
been made in this agreement. The
whole thing is going to be based on
documents. Therefore, we say here,
that what is being done for the future
is something under which the Gov-
ernment was under no compulsion
whatsoever; they could easily have
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refused; they could have told the
British Government and they could
have told the Pakistan Government
exactly what they told this House.
Why did they lack the courage to tell
them what they have the courage lo
tell this House—that we will not ac-
cepl such a position? If it is a ques-
tion about demarcation on the ground,
there may be the question of half a
mile here or two miles there or one
mile here or there, where the demar-
cation line may be shifted this way
or that way. That is a different mat-
ter. Everybody understands that.
But why  did they not tell
the House before going to London
that if necessary we will agree cven
to submission of Pakistan's claim to
a tribunal? That way, the territurial
sovereignty is being bartered away.
And, therefore, my party has taken
this stand: we took the stand on the
30th June, that because formal restc-
ration of the status quo ante has taken
place, although, ms I said earlier, it
contains some very, very unpalatable
things which are the creation of this
Government's own previous policy,

even so, we said that cease-
fire is a cease-fire; at least
for the time being it stops the

hostilities and it prevents further
escalation of this war. It does restorc
the status quo but that does not mean
that we can give any sort of unquali-
fied support or any other support to
the precise terms of this agreement,
and particularly to the term regard-
ing arbitration to which we are total-
ly opposed. We have tabled an am-
endment to the motion in which we
have tried to concentrate the atten-
tion of this Government to this point,
and said that it is one thing to get
a cease-fire agreement; a cease-fire
agreement does not contain within
itself any necessily of laying down a
procedure for the future settlement
A cease-fire agreement is a rostoration
of the status quo ante. As far as that
goes, the former position is there
You have to accept it but not hide
it from the country. The responsibl-
lity of the Government for the future
is there; Hiding it would be certain-
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ly detrimental to our national dignity
and self-respect.

But why was it inevitable that this
ogreement should visualise also this
type of arbitration? Therefore, we
are totally opposed to that. And
when it comes to voting on this, our
party will have to vote accordingly,
because this thing cannot he secn—
the way that the Prime Minister
wan's us to see it—that we must give
our unqualified support to this wholc
ugrecment. That cannot be done.

Therefore, I submit that if this kind
of proctice continues in future, it wiil
be bad. My hen. friend Shri Ranga—
I do not know what he meant when
he was talking about it just now—
was mentioning the need for streng-
thening our defence preparotions
much more by getling powerful
friends to help us.

An hon, Member:

Shri Indrajit Gupta: 1 do not know
lo whom he was referring to.

But 1 do not see how America can
help us becouse the Patton {unks
which we found in the Rann of Kutch
did not come from China or from eny-
where else, The Patlon tanks were
manufactured in the same country
which supplies us the PL 480 wheal.
They did not come from anywhere
else. 1 want to know from this state-
ment which was made here by the
Defence Minister, one thing. Thes:
arms, these weapons, this equipment,
which have been found with the infll-
trators in Kashmir—at least these
which carry markings, and they may
be markings only of the Pakistan
army—are they all arms and equip-
ment which were on'y manufactured
indigenously in Pakistan? (Interrup-
tion). 1 do not think so. They were
imported, for use, with foreign ex-
change. So, who are the friends who
are going to help us? Of course, the
Government has said that ax far as
procuring armg and equipment s con.
cerned, the Soviet Union has said that
they are prepared to sell or give ws
whatever we wani. DBut who are the
other friends? I do not understand

America.
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how the friends of the west, in this
particular case, who are themselves
involved—they wre interesled parties
and they cannot be impartial because
they are 'members of their own militury
bloc. ...,

Bhri Daji: They are inspirers
Pakistani aggression

Shri Indrajit Gupta: .. .. can help
us. How do we expect them to come
to our help in this matter? They will
not do it. And ycl, our Government
rushes to these people over and over
again for ‘mediation. Therefore, we
have landed ourselves in a soup now,
and my party demands that all possi-
ble ways and means should be explor-
ed by the Government, even at this
hour, of seeing how it is possible to re-
voke our substantially modify at least
those parts of the agreement which re-
late to the arbitration, the tribunal
procedure, It is not laid down explici-
tly, I must say, in this agreement, in
the body or the texi of the agreement
itself, that this future tribunal will be
empowered to tuke the majority deci-
sion which will be binding. It is there
in the 1859 agreement, which has been
very conveniently circulated along with
this, within the same cover. [ sug-
gest that this Government should see
and make all efforts to see that if they
are not capable of revoking thls agree-
ment—this is our demand—the mini-
mum they can do is to gee that the
mischiel created by the terms of re-
ference which have been given here
has got to be removed and the matters
which have been left completely
vague, namely, how the decision of
the tribunal is to be taken, unani-
mously or by a majority or what—all
these things have got to be made
clear and all these loopholes have got
to be plugged, Otherwise, tomorrow,
—1 say it here with all responsibility—
we will have no way of getting out of
accepting, in some form or the other,
a tribunal or arbitration in Kashmir
also. We have cut the ground from
under our own feet mow. This ana-
logy will be rammed down our throats
by our friends of the west time and
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again: il you can accept it here why
can't you accept it there, Of course,
we will go on saying “No, we won't
accept it; there is no question of any
acceptance there.” But we have gaid
it here also; very brave words were
said in April und May. But something
different happened in Whitehall.

Therefore, this is the position, and
it is a very, very serious position about
which the people of this country should
be told frankly now, and even at this
late hour, I would request the Prime
Minister not to go on prevaricating,
not to hide part of the facts but to say
it openly. If we have had to accept
an unpalatable thing regarding the
past, say it, and take the responsibility
for it, Do not hide it now. And for
the future, muake it clear that we are
not going to accept any kind of arbi-
tration over our lerriforial sovereign-
ty. It is never done by any country.
Why should we do it now?

An analogy has been trotted out in
some quarters of the press that the
late Prime Minister had once made an
offer which was not accepted, of course,
by China, that the International Court
of Justice might be approached to
arbitrate on the question of Ladakh,
but there is no border in Ladakh, de-
fined like that, defined or demarcated
or delimited or anything like that.
Everybody knows that. That was the
position then, and that was why Prime
Minister Nehru had said at that time
that on the basis of conventions,
on the basis of all available records
and document; and papers, etc, the
border in Ladakh might be settled by
arbitration by the International Court
of Justice. Of course, China did not
agree to that even, but then, that
analogy does not apply here. Here in
Kutch, there is a border, a definite,
established, admitted, accepted inter-
nationa] border, between Kutch agnd
Sind and yet we have thrown it open
to arbitration again,

Therefore, there are very, wery
serious mplications within this agree-
ment for the future of the country,
and we are very much alarmed about
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it and upset about it and misunder-
standings throughout the country are
spreading fast now, Therefore, we
demand that this Government should,
if it wants to consistently uphold our
sovereign right and territorial inte-
grity, revoke this ciause which gives
this power to the tribunal to arbitrate
wver our own territory., That is all 1
have got to say, and when it comes
to the wvote, we will have to vote ac-
wcordingly.

fhri Sachindra Chaudhuri (Ghatal):
Sir, we come to debate this motion
under the shadow of happenings in
Kashmir. There has been infiltration
of a lot of people into this territory
from the other side. It is an unhappy
state of things and there is no ques.
tion about that. But our neighbour,
who has signed an agreement with us
in regard to cessation of hostilities in
Kutch is trying his best to create the
difficulties in Kashmir o that we may
resile from the agreement. In Kash-
mir, however, there are some silver
linings to the cloud and that is this.
‘So far as our army and our police
are concerned, they have done their
duty. We congratualte them on
throwing out or contajning the infil-
trators.

Infiltration is a thing which is not
open aggression. And therefore, even
if the army spreads itself out over all
these 470 miles of the cease-fire line,
it is not possible for the army to pre-
vent infiltration, to prevent infiltrators
‘Wwho come in disguise as civilians and
who, by all accounts, look the same
us the people on oul side of the border
and talk the same language. The
-other silver lining is this. The people
of Kashmir have shown that they are
entirely with this Government and
thet they are loyal to this Govern-
ment. Had it not been for their help,
it would not have been possible to
stem the progress of the jnflitrators.

15 &rs

On the one hand, 1 hear my friends
on the other side saying that the Gov-
ernment of India has done nothing;
they have been idle and they have not
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created a proper defence force or
police force and so on. On the other
hand, they are—I agree with them—
very consistent in congratulating and
appreciating the efforts of our army
ang the police. There were certainly
efforts behind the morale of the peo
ple and the discipline and loyalty thal
weag built up through persistent efforts.
What is that body which did it? Surely
not my hon. friends opposite.  That
body is the Defence Ministry and the
Government of India. Therefore, il
we have got a force strong enough and
capable enough to meet any aggres-
sion which is put forward and to meet
any disturbance which is sought to be
created in our country, is there any
reason to be so alarmist, as my friend,
Prof. Ranga was? Or, have we got
to feel that we have at last had an
opportunity of showing what our men
can do and what training and disei-
pline can do? 1 would not refer to
Kashmir any more, except repeating
that we work under that shadow

The only question tnat might arise
is, having regard to the perfidious
nature of the Pakistani action, should
we or should we not go on with this
agreement? There is such a thing as
international decency, which demands
that if we have entered into a firm
international commitment, whatever
may be the odds against us, we on our
side must carry through with it. That
is exactly what we want to do. There
is no question whatsoever of our turn-
ing away from what we have agreed,
turning away from the obligations
which we have undertaken. That
brings us to the question as to what
our obligations are.

Bhri Shinkre (Marmagoa): We do
not know; after al] the agreement |s
only by the Government.

Shri Bachindra Chandhuri: I take it
that the Government is the people.
That principle hags been accepted
throughout the ages.

Bhri 8, M. Banerjee: We will see
after 6 hours.
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Shri Sachindra Ghaudhuri; Whether
it is after 6 hours or 6 years or 60
years is another wmatter, which we
shall see. At present this is the Gov-
ernment by law constituted and by
election put into position and this Gov-
ernment does represent the country.
This Government has uccepled a parti-
cular agreement and any citizén proud
of this country should not suggest that
the Goverment should go ugainst that
agreement. But let us examing the
agreement. '

Is that agreement go very bad? I
have heard very carping criticisms of
thig agreement by Mr, Indrajit Gupta.
He seems to think, “Well, in the past
we have been doing nothing and there-
fore when the matter came to a head,
we had no alternative but Lo enter in-
to this agreement” Both Mr. Gupta
and Prof. Ranga have referred to the
agreements of 19580 and 1960, If these
references do unything, they show that
we are conscious of the fact that the
Rann dispute had been subjected to
an agreement, As [ said, international
decency expects that the other party
would abide by that agreement and do
nothing which might in any way go
against that agreement, If Pakistan
haz not done that, it will guffer for
that, I ask my friends opposite, if you
find that a thief has entered your
house and has tried to steal, do you
at once accuse the householder and
do you say, you should be more vigi-
land; you should mnot have trusted
anybody and you should have impri-
soned yourself behind iron bars or
stone walls, so that no thief could en-
ter? Or dp you have thig feeling to-
wards your neighbour that my neigh-
bour cannot do anything like this? If
in course of time, it is found that the
neighbour has turned a thief, you can
take action,

My friends opposite have said ‘“We
should mot have made the agree-
ment”. But they have not suggested
what we should have done. What
was the alternative? The alternative
was to start a war between our-
selves and Pekistan. Our Govern-
ment is democratic and Pakistan Gov-
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ernment is not. Pakistan might have
thrown its people into the morass of
war without any thought. We were
not prepared to do that without try-
ing to see if there is any other way
out of it. The horrors of war are
well-known, We, as a peaceful nation,
as a people wedded to non-aggression,
have been telling the world to ob-
serve peace. Even in Vietnam, we
have been saying that the dispule
should be seltled peacefully. Having
preached that, when it came to our
turn, were we lo turp back and say,
“No; we are going to fight"? 1 have
no doubt in my mind that if war had
been declared ultimately this coun-
try would have come out victorious.
Our soldiers and citizens have shown
that they are capable of sacrifice when
necessary. [ have no doubt about
that. I have equally no doubt in my
mind that we should adhere to the
principles of peace. [ feel we have
a duty to the country, lo the world
and to ourselves to see that jf peace-
ful means are available by which to
avert war, we should adopt those
means, That is what the Govern-
ment has done.
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The Prime Minister and his Gov-
ernment deserve our congratulations
on having brought about this termi-
nation of a sit which looked
very ugly. If we po back to March
or April this year, the thought in the
mind of everyone In this House must
have been, are we golng to have this
peace continuing or are we going to
have war? Are we going to Thave
our people decimated and our
economic progress retarded by war?
At that time, every responsible citi-
zen must have thought, is there no
way of avoiding this? The question
of sovereignty over the Rann of
Kutch was there, but at the same
time was there np way of saving thatl
sovereignty without having recourse
to war? If that has been found now,
is it proper for the House instead of
accepting it, to start criticising what
has been done?

It has been said, “You have ugrefzd'
to a determinati of the border and’
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not to its demarcation." I ask, can
there be demarcation without there
being a determination? If I say that

the border is along the 24th parallel
and Pakistan says, “No; it is 300 miles
within your border”, how can there
be any demarcat'nn without determi-
nation of thal border? My [friend
says that on the east and wuest, you
had a certain number of pillars.
Those pillars may remain; yet, there
may be a bulge and that bulge may
take 3500 square miles. So, if there
was a dispute as to where the boun-
dary is and even assuming that the
dispute is nothing more—I say it is
nothing more than a border dispute—
still there is room for saying this,
‘On the one side, the claim is this
and on the other, the claim Tis differ-
ent. In fact, Pakistan was demanding
3500 square miles. All that Is done
in this agreement is 1o recognise
vnly the fact that Pakistan has been
making this claim and nothing more
than that. 1If, for the purpose of
having a cease-fire and getting the
Pakistani aggressors outside the
country, we have given them only
this recognition, can we say that it
is unwise, foolish or timorous? My
humble submission is it cannot be
suggested that it is so.

Coming to the question of status
quo ante my friends have gone back
‘to 1960 and said, “What else can we
expect?  You were sitting back doing
nothing” Mr. Indrajit Gupta has
time and again said that Ding-Surai
is something in India. He may be
better acquainted with the map of
that place. But I do accept the state-
ment made by the Prime Minister,
referring to Ding-Surai that it is jn
Pakistan. If it is in Pakistan, there
cannot be aggression because it is
entitled to go there. They have said
that they have got cvidence to estab-
lish this faet. How could this cvid-
ence be known to us. If they have
evidence, the evidence may be that
there are orders given in Pakiatan,
to Pakistani military men or Pakis-
tani police o go and patrol that
particular grea. They may have done
that without our knowledge or con.
sent for six months. a year or two
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years. If they were doing that, how
was it possible for us, with all the
intelligence services we have at our
command, to know what they were
doing in their offices somewhere to
the north of the Ranp of Kutch. How
are we to know that? My hon
friends pecuse us for not having pro-
per intelligence services because we
could not anticipate thai they were
doing thjs in regard to this particular
area. If they have produced that
evidence tentatively for the purpose
of establishing that they were patrol-
ling this particular area of about 18
miles, I do not see that all iz lost.

1 have heard whispers about sur-
render of our sovercignty. Where is
the surrender of sovereignty? It i
assertion of our soversignty. What
we are saying is this. If properly
interpreted the agreement means that
we do not for one moment entertain
the claim of Pakistan to any of our
territory, not even an inch. Butl for
the sake of peace, for good neighbour-
liness we are prepared to do this,
that if they show that they have been
patrolling certain areas,” without our
knowledge, without our consent,
though it be certain small arens, we
would allow them to do so till the
question of the border is settled.

Shri Indrajit Gupta was saying
that we have agreed to take gway our
patrols from an area which is our
area. Those areas are ours. It |
admitted by Pakistan by the same
token as he raised, by allowing our
patrols to be there. Bul in order te
avoid any conflict between army and
army if we take our army within our
territory to a position a little behind
where they were. . ... (Interruption).
There was the question of the armiecs
facing each other. If two armies
face each other thev do not sit quiet
and smoke pipes of peace. Thers is
the possibility of an armed conflict.
Therefore, the wisest thing to do was
to withdraw our army intg our terri-
tory. They have withdrawn their
army wnto their territory. They
have withdrawn their army to a place
where admittedly they can withdraw
it. I say our sovereigniy is recognised
by the very fact that they allow our
police patrols there. If we had not
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asserted our sovereignty, our police
patrols would not have been therc.
That is the position so far as the
cease-fire is concerned. It is not
something which has been rammed
dowp our throats, as my hon. friend
puts it; it is something wisdom dictat-
ed we should do and we have done
it.

Speaking for myself, I am not
ashamed we have done it. For the
sake of peace it is necessary lo do all
that is possible for the purpose of
avolding conflict, and a conflict that
might spark off certainly a ccuntry-
wide war. That is why we have got
our troops moved to a position
behind where they had been. Nobody
has suggested that our troops are not
mobile. Nobody has suggested that
when there is any conflict in that area
again, whatever the reason it may be,
our troops would mnot be available
there. Where is the surrender of our
sovereignty? I do not sec amy sur-
render of sovereignty at all.

The other argument is, they say
we have given ourselves bound hand
and foot to this tribunal which is
being set up. They say they can cons-
pire with Pakistan and if they do
conspire with Pakistan we wil] be
nowhere. I will be ashamed to think
that we have agreed to a tribunal
which will be so devoid of any sense
of justice that they can render us, as
he said, bound hand and foot to those
who are not our friends. We are
thinking in terms of men who are
impartial. We are thinking in terms
of persons who will go there with
international reputation for jus‘i-e
and honesty. We are thinking in
terms of people who are not subject
to any pressure from any other group
or country. It we are thinking of
such g tribunal it would be really dis-
honourable for us to suggest that
when we are thinking in terms of &
tribuna] like that we are afraid Yhat
that same tribunal would not act pro-
perly or honestly. If we have an
honest tribunal, and T think we must
have one like that, there is no ques-
tion whatsoever that our plans, our
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evidence, our documents and our
actions throughout the years are such
that this area of the Rann of Kutch
has got to be declared as our terri-
tory and that our sovereignty will be
upheld there. There is no question
about it. Take, for arguments sake that
that is not so. In that case, ' again,
there is no rule of international law
which prevents an agreement to arbi-
trate being made obligatory and
binding even if there is a palpablc
fraud, even if there is palpable dis-
honesty. 1f there is dishonesty, if
there is fraud and we can establish
that fraud before the world, in that
case there is no question whatsoever
that we can g0 back on any conclu-
sion that they might come to. But
as I say, that occasion will never arise
for the simple reason that a tribunal
towards which the whole world is
looking cannot possibly afford to do

anything but honest, just and
impartial.

The other safeguard which has
been  hinted at by Shri Indrajit

Gupta js there, that we have bound
ourselves to accept the decision of a
tribunal and not a majorily of the
tribunal. Therefore, we hope that a
tribunal of goodwill, with an under-
standing of the situation of our coun-
try and the country of Pakistan,
with the knowledge which must be
supplied to them by us as to what arc
the facts, is bound to come to a un-
animous finding. There may be little
differences here and there. That is
why the Chairman is being selected.
in case of the Chairman nol being
agreed to. by an outside authority, so
that the Chairman may iron out the
differences. So, with a tribunal
constituted that way, I do not see any
reason why we should have gny fear,
having regard to the lact that our
case is just, that we shall be in any
way The losers.

It seems we are confident of the
strength of our army, that our army
is such that we can win s battle, win
a vietory, win a war, and yet il
seems that there is not enough confi-
dence in the capabilities and intelli--
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gence of our people to represent our
case when there is another kind of
battle in another battle fleld It
seems there ig a feeling that where
there is a guestion of evidence we
will be so lagging behind that we
would not be able to deliver the
goods and that we will pot be able to
satisfy or convince a tribunal that
our case is just our case is proper. 1
do not share that sense of diffidence
that my friends have, namely, that
where it is & question of negotiation,
where it is a question of producing
evidence, we lack the merit or intelli-
gence, and therefore we must feel
rather alarmed when there is an im-
partlal body which is being set up or
feel that there would be a body which
is capable of being so influenced that
it must decide against us although
our case Is just.
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These things are to be reviewed
when we are thinking in terms of in-
ternational justice,

Throughout the 19th century and
even in the beginning of the 20th
century it was gencrally the pattern
of things that any dispute belween
two countries would be settled by
resort to arms. Now we have learnt,
not only after the two wars but
through the progression of atomic
weapons, that war is too drastic a
thing. More and morc all countries
arc going towards arbitration, conci-
liation, negotiation and so on,

As I saig earlier, what is the alter-
native. My friends suggested that
we should refuse to arbitrate, Assum-
ing that we can do so what would be
the result? What happens after cease-
fire? Are thess two armies to sit
quietly for years and years to come?
If that happens, my friends would
accuse us of doing exactly the same
thing that is happening between
China and ourselves. There nothing
is moving, nothing is progressing and
no settlement is there, Is that the
thing to be contemplated? Ar, we
going to have  these irritations
throughout our generation and in
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the next generation or are we going
to try ang solve it. If an equitable
solution is possible, then that solu-
tion must be found out.

Shri Indrajit Gupta said that pres-
sure came from London and sitting
under the umbrella of Harold Wilson
we were lulled into a sense of stupor
ang therefore we dig not consider
what we were doing, It is hardly
gracious to say that where a friend
without our asking for it comes [or-
ward lo try and ease out our dif-
ferences with a neighbour, we shriuld
think that they are somehow du.ng
something against our interest. If
for some reason or other they had
becn somewhat more partial to our
neighbours than to ourseves, is that
the proper approachy But surely that
is not proper. When people I @
outsie come tg help and we do takc
that help, then they should not be
told that they have done something
with an oblique motive Rather, they
deserve our gratefu]l appreciation

We had no alternative but o enter
into an agreement unless we wanted
a war which we being a peace-iov-
ing people did not want., Therc s
the admiration for the Army; Lhere
ig the admiration for the Police. Our
Defence Forces are strong, [f that is
s0, we are not weak. All that iz be-
ing shown in Kashmir today.
Wherever there is any aggression, we
are meeting it, We are quite pre-
pared, It is not because of fear that
we have entered intp this agreement

with Pakistan, It is because of our
gen‘uin, desire to maintain peace
which we love s0 much and for

which we have struggled not only in
our country but throughout the
world. Wherever in the world there
has been any menace {o peace, we
have offered our services to restore
it. Having done that when it comes
to our turn ang we say, “No, we are
not going to do that”, what will the
world think of us? Was there any
other alternative apart from war? My
hon. friends have not saig what else
could have been done, There were
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only two alternatives left One was
to have war with Pakistan with un-
told misery to the ordinary people of
our country as well as their country
and complete stagnation of our eco-
nomic progress and the other was to
try to fing out a peaceful solution.
When we found a peaceful solution,
we went for it. It was not a ques-
tion of abandoning anything. We
wanled true statugs quo ante and
because of that there was delay in
bringing about a settlement Where
it was not a question of surrendering
any  sovereignly or question of
status gquo ante not being properly
established, at leait, prima  facie,
would it not be agreed that there
should be an agreement? It ig well
known to everybody who have any-
thing to do with disputes that when
we agree to any temporar¥ method
of maintaining what was there before
the dispute started, it is never a con-
cession. If that is so, in what
have we offended anybody? We
should try to resort to peaceful
means, We should contsin our Army
in our ownp territory and we should
allow Pakistan to take their army
back into their own territory. How
could we say that so far as their
Army is concerned, we cap  dictate
where it must be removed? ' How
couly we dictate to them? So far as
We are concerned, the question of
denying gur sovereignty is not there.
Our sovereignty is not being denied.
Pakistan has admitted it We have
Eot our police forces {here. They
have also got some police patrols
there and that is g4 self-inflict.
ed position of ours in the desire for
peace. Nobody has suggested that
our army is so far removed from the
scene of sction that jf any action is
necessary, they wi'l not be able to
get there  That is not sg,

way

1 hope that this House would be
unanimous in accepting the agree-
ment that the Government of India
has entered into with Pakistan. Des.
pite the points put forward by Mr.
Indrajit Gupta, T hope that after due
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consideration of the matter, _his Party
will think it proper to vote for and
not against this agreement,

ot mfwe (wEgwErany) : SuTaw
WERY, ¥96 ¥ AW AT A wedy
qf 39 7 % ¥= 74T, qEr a%
qgT, awedr damafe wy o § firar
I TN qF WA ® LAy g omar
o7 | TRy F1 g6rE WY S F7 /Wy dv
ATt T, g, fafaef gfv-
qifz, mfeqt, 79 8 @e= AT agr
A ot ) W AR e gur fe
wa gard @A o &4l ¥ ), WX
qifeenl z= ®1 amrw gz awdr o,
Y T fewelt ¥ gorw gt o e
&t awar & fF g7 Al & 7w o
&, W gETt Rgm WY X gET
oA ¥ wgr a1 5 gw A 3 ¥
A E1 67T ¢ | g S AT AT T Y
IHET qTRAT Ev% & famm amow

ol wuw ¥ oF amw A s )
A qIfEeaTa & g F qr | wE
o frq arfeemr & gra ¥ ¥ Ay
T A @1 gER gEra qfw 9
arsau fiear W1 &g GTRAW ST A7 |
I AT ATRIT F1E /WA & Ao
§ET W AT FT TEY 4Y | ¥ q9g &
i FwetE A1 F g Ao geen
& miy fif “wF A’ 1 W FEE
AT 4T FUT A WTT AHA T & |
VT F FIT AIAT FTH T @Y ) FAT
ort FY TE qEEA oY, g arr A
fereran ur fam @i 81 woAY ET WX
el w1 A% wd & fan oo qEE
H AT & AW ¥W ¥ FH FC QR ¥ 4
wF @ ¥ fam oA

99 R A wAw gwn fF 3AW
gg g forer &, a1 A% fam & S af
IN AW W N wAw A a1 feoa
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AT 7 AreT ¥ | §9 aET W
oY 1 uYE far ¥ aw ama owdt g miY
WEERIETE U A I IS F gATQ
F1% of g @19 oY qog @, A W
R #1 oo oY ) qw g few §
aga 2 g | & qevd ¥ w9 F wEw
‘argan g & ofta 3 Y gt fae o7 /it
w7 @t | i At oF awT Hew §, 0w
TE AW AT § | AT R B ¥
affmm & oY gat mEr A
7-are § gEw g W &= fear
97 #3 ag wd 9@y, av ¥u fag
¥ FY w7 1w gard) gee A fe
) ww ¥l wmar

Focwre gt fen omq oy
£ 1 g T f SR OF gEL & A9
@A A /ad g # wwiwr 3y, w9
¢ afe o gy @ W @
9wz WY fagrdaz el wAT 9qr Ay
arfwaTdT ¥aT #Y oY grEE ¥ 1w A
F# greT 91 A0 WIfge 9r g w7
g ®1 fgera & fag o Afew
qifser §4a1 97 @\ & ow de
ot wAT A W W w5 Al R oew
gz d oot wfs ax Fag wA &
Wi gz ad ! owifs ogE FAA
1965 ¥ gATO AVET =gl Y @1 |
g T gwTe Aved TAt mdy

ag a1 g & wifaw § fv gurdt
gENT 81 1960 ¥ wArAr off fr
3500 @ETIT HIA ¥ W i
gt A9 §v8 %1 qfq & av ¥
w w & g e fem o
o7 55 &% H® ¥ A4 @maT 9%
g W fear ar Afe 54, 55 W
56 % oI 7 g A A T ) WA T
60 ¥ | # wfFEr 7 T8 3500
W W OATE F58 & TAW & I
oot T Gw e fem E o gm ST A

SRAVANA 25 1887 (SAKA) on Gujarat-West 218

| Pakistan Border (M)
# @ W w51 ofw S fRent
@ ifEETT w1 gy W AT § OF
SR AR SR A eI
1wt o fRT I8 o ard fiar
TN w1 w9 FAT w1 2 fzar Afew 0
fore® s a1 wafy &9 60 & 65 a%
Th ATETT A 9 %W Af femm o
g A gl g9 wwwT A dsmn
gfew ®r ®1 w1 sawr sy A
fear | ek St W AT T wEY
Frf taam T femr ok ot g
AT | AN 0T TR O qF Ao @
arft &1 wré gaarw T gur 1 erede
# wft gfeww & ot ey an ) e gw
AVET AT TOAT AT TN AL T e
& dry gaTt &fA%1 w7 wTAT FTH FAT
q¥aT 971 |
15.31 hrs.
[SuRr THIRUMALA Rao in the Chair]

for aft dtwr ag § fs a@r o
gATT APET AR 9T, AT 9T AT gH
ot wYF FAT q1 7 Odt gem oA
qrearg QAT WOt vfw 9T & gare
HORT & §ETAT AT 4% W HIT T
&t geT ft A o7 | ofrr qTE Ao
a1 fiF g% v feanfizT 1 ofee gz
§ Wy st 1A feeET O gz o
A1 &g 16 a0 97 W ww wY amoqr
afwa ag wav ama gt e gw & #
st #1 9f 97 & 0T AveT w1 39
feAmizT 8 gz & o

uw wen arw ag & e gat &
a% ®r e, qgrE e i DAl
aifesar & § wET §, gaTe e
arar ¢, fegremm A1 qff s wlr
%% F1 qf7 97 F 7T ATATR 0 TTEN
&t g WA oy qore & soara ot
¥ 7 T 97T @ 7SA AT g fram
fe & a1 wa & a7 & wrf faves afy
§ 1 a7 AT 99 & geATy i A g g
wTT & agrT @ arqw g 3, Afew ww
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& at & fedt ¥ w19 =y A fea f
arwE g ag gk ¥ 9 aw dgifee
wra AR g amdr g ? dqgwmy s
fad g0ex fawma 7 ower &< faar
i forrm #, oF SRS 3w %X
bres faemw 3 ag 9w %< foram o
aa ¥ fat 7 g ame | 2 AR
oW gH A 39 A9 far | § R qgm
Hat ot ¥ waw & qeAT Agar § W
Efm s wm T s ar ?ogg e
9 AT F AT F JEIA FET AV 0
w1 X & fag [T 1 gEEa w1 et
T ? 97 TR ATATAE a1 S
Yot w9 w6 & f Wt ag Tfee
ot g A% Y 7 v Tk o
w1 w4 1 wga § 7 Afea
&1 §8 Wi 7 fFan, o wX ww F g
wRatT T | g qr e A g
fr e faemm & wET WX ST AETEY
wrTeaRY ot 3 3% wv o | et off @@
qea WTEAT § AP o5 9% W ¥
9g¥ W1 WQAT qEATS AT ®TAT
wTfirq ot &fe AT oY e fae
¥ aTr g W 1w A, e § fe
& it T ey & ey @ Iw A A 7
& g g 8 fgge w & amx
T AR ST @ T § | Ay @
EWTL 6T 4T AT & AT Wl TEEa
T Fgen & wrelt i qu wwy ¥ fw
wrf s am & 7 ST s, T AET
H WEIEATE § § W I 98 6 q |
% ard & w9 %% qwar § 5 Torow #
g ®1 &k war wt § f wrf dgifem
aqifraTa €1 w99 & TATH § SwaT ot |
aifiver W1 ®1E o d5fem we
e # oY S Y | AR o
qifFeaTT ITT THR GRWTE T
wy W e WY wee § ¥ o T
o o T Ay faew 6wl ok
e 7 o arr o og & fr sw e
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A FY AL NTH Felt A Wi fear o
g 9 gt fa @ ewEEd #
Ll

Ay arr A gt §o W ¥
wEr &, ag frsqAs 1 ave, A a7 fregae
#1 arg gAY o H agw wEwdr g
ffET 3500 I FT ITET FAT
ot fe g3 e T ) gH A gwe
ofeTt e £ & vy § e
ATAET AE A7 | R w1 AT
fra % formr g1 e o 7w @l
FAAT 4 Forz dwe H A FFt A am A
Tt fe arfesma &7 2500 " oW
T & W IW & A § Fwfe A
qu\;wﬁmm%ﬂﬂtlﬁwﬁ

gt 7 79 g @1 9T A AfeEE
AR I ST 9T qTRA e
B o dafems wE @@ amE
% gfiard & d8 gL oA s
sfFTca® AW E | TEIT HT AT
fem & ol g & f6 gy @AY
orged Al ¥ WA § Ay
FTOwEAr wCE g A
& ag A s ww w=8 F AT
WA goAT {1 AT @, wF A
TR aifeET NE ST E & W
it T8 WP & wfEer g
gE wOh & o W g aEm
¥ wie ¥ afge, a1 &w &t amar

W, TOETT W W W § goaT qgam
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T geT imwﬁg:-rmmm‘t
WA ot gwAw & TS @ g
o At gfaar w w2 fe wE sl
H@E wrawe A fggem wwer
gL F 98 oF g wer g
%1 44-45 wUT FY AAEG T
wrEagwT %8 § 1 7 gE
f& gaeTC FT, FoHT W W WM
fag & fear o S Gy &
@ mr i fer et ox gElta o FAH
¥ faeer welt & =g AT gmw
o fiwh ¢ sagag & fF
qg N wwwver fear ww # o ogwra
wFAT ¥ 91 7 gETO WA
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Shri Bakar All Mirza (Warrangal):
Mr. Chairman, at the present mo-
ment, 1 confess that it is easier to
attack this Kutch agreement than o
defend it, not because of any merils
or demerits of the agreemeni but
because Pakistan has chosen this time
to have an open armed intervention,
in fact, invasion, of Kashmir and
ineursion alsg across the Assam
border. The feeling is vreated
that we are dealing with an unre-
liable party and any concession to it
is really an act of surrender. That
feeling is very strong, and at this
moment, we have to make a spocial
attempt to separate the issues pro-
perly.

As far as Kashmir js coaceraed,
the Prime Minister has made the
position quile clear that force will
meet with force. I am jn hundred per
cent agreement with that, Therelore,
if for a moment we free ourscives
from this emotional involvement which
is Teally disturbing us, everyoue of
us, because of this Kashmir issue, 1
am prepared to say that this parti-
cular agreement on Kutch ;s one of
the best internativnal agreements
signed by this Government so fai. Tt
is not vague, it is not airy hke a
poel’s dream; it is matter of [fact,
concisc and precise. The objoctives
are clearly laid down, the lime sche-
dule is fixed, and it gives also room
t2 hope that it will be succesiful and
will open new vistas of internalional
action.
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My hon. friends oppsite ask: can
you have al one end a border agrec.
ment and a border aggression al the
other? Thevefore, why not scrup n?
Some reasons were given by Shri
Sachindra Chaudhuri why we shouid
honour the agreement. There s ano-
1her, Pakistan has got ap advaotage
in publicity over us because ol tne
help she gets from some of the
big powers, their organisatinns
and their news services. The
world is not always well-informed
about facts. Some flction which
emerges from Pakistan and supported
by these agencies goes round and we
may find ourselves in a position
where the world might say that this
country makes an agreement one day
and dishonours it the next. They may
be completely wrong bul we have no
time to waste over just trying to
explain to the world what the real
position is,

Further, there is a difference bet-

ween this border dispute and the
Kashmir dispute, They cennot be
equated, Shri Yajnik ang Shri

Indrajit Gupta said that this was a
devise to bring the Kashmir dispute
to arbitration. Kashmir jg not a
border dispute. Here it is a border
dispute which we have inherited be-
cause of the lack of demarcation at
the time of partition, Therefore, I
think it would be in the interests of
India that we honour this agreement
ang see that the border is properly
demarcated.

You must have noticed that there
has been a slight change in the pro-
paganda from BBC. 1 think that has
been noliceable change from the time
the Labour Government came to office,
But still the bureaucratic view and
sympathy for Pakistan of the conser-
vatives inside BBC and other organi-
sationg leak out. They give a twist
which is sometimes very harmful. For
example, in this inflitration into
Kashmir they are trying to be fair
in describing all that has happened:
at the same time, BBC is the only
agency which has used the word
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vguerilla” for that warfare, saying
that so many guerillas were killed

ete, “Guerilla" loday has got some
political connolation; it conveys that
there is a sort of rising from the
people. By the use of that one single
worg they have changed the diree-
tion of propaganda, So we have to
be wvery careful

1 plead that, like Abraham Lincoln,
we should always pursue the path of
peace, but at the same time be pre-
pared to go even to war, to take up
arms, when the integrity or sovereign-
ty of the country is threatened,
Therefore, 1 think that this agrec=
ment is really a good one nnd Lhat
the country as a whole should stand
together and see it through It ig no-
use making political advantage of a
thing like this,

This Kutch Agreement should not be
viewed in isolation because agree-
ments have taken place in the past,
commitments have been made, assu-
rances given in this House; therefore,
it is entirely the result of all that,
and because this agreement satisfies
all those conditions and fits in with all
those previous commilments, the
agreement is one that has to be
honoured and adhered to, because
previous commitments and previous

events have really pre-conditioned,
pre-determined, the form of this
agreement,

It is said by Shri Indrajit Gupia
and Shri Yajnik that our soveregnitly
has been compromised becausc we
have agreed to a tribunal, that we
have bartered away 3,500 square miles
of our territory to Pakistan and things
like that. About this tribunal, it is
not a new idea. It was in the 1859
agreement. Thal is the policy we
have pursued for a number of years
as g nation, and therefore lo say now
that there should not be any tribunal
is not keeping abreast with cvents.

Shri Yajnik said that we were not
10ld that there was a provision for a

trik 1 in thiz agr t, we were
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not told about this and that, The
agrecment of 1958-80 is there; it had
been laid on the Table of the House,
Should he have in every session a
teaching class to give information
about all that has taken place before
that partizular date? It is an impos-
sible proposition. Even a man of the
status of Morarjibhai said the other
day, when he was told that he was
& party to that agreemen! he said: |
will not make the same mistake again.
It is not an isolated agreement. The
policy is laid down in our Constitution.
We have repeatedly said that border
disputes should be resolved by peace-
ful means and now at this late hour to
sy that it was g mistake is like the
old nun saying that her life of virgi-
nity was a mistake and she would not
commit the same mistake again. It is
rather absurd. Much has been said
about patrolling the Ding-Surai. 1
place the responsibility for this on the
Opposition itself. When any matter
of international conflict is under con-
sideration before the Government
would act, there Is a hullabaloo; there
is a demand: on what terms? what
are you going to do? what is all this?
No country in the world subjects it-
self to thiy sort of treatment. Because
of this insistence from the part of
the Opposition which unfortunately
in a democracy cannot be ignored, the
Prime Minister made that statement
that status quo ante January 1865
should be restored before we had talks
with Pakistan. Ewven acceptable con-
dition becomes unacceptable if it is put
in the form of an ultimatum. This
was nothing less than an ultimatum
and Pakistan accepted our ultimatum
and removed her army from the Kutch
srea and gave up her claim about the
inner lake and all that sort of thing.
If after accepting that ultimatum of
ours, Pakistan comes and says that a
particular area had been patrolled by
her police, we are in honour bound to
accept it. Further, they said: why
didn't you know about it before?
You can say it was a mistake and
that there was not sufficient vigilance
and sufficient information; information
services were not working properly
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and all that. You cannot say that it
is wrong to include that in the agrec-
ment, Further, Shri Sri Prakasa who
was our High Commissioner in Pakis-
tan for a number of years wrote
recently that he found that many
collectors, both in India and in Pakis-
tan did not know where their juris-
diction ended and others' began be-
cause even after the Radcliffe Award,
there were quitc a number of pockets
of indecision; the borders there had
to be determined and demarcated. If
what the Opposition says has to be
accepted, there is no dispute at all
If you are to come to an agreement,
you should examine the thing; you
have to give some room to the other
party. There was a lot of talk about
the surrender of sovereignty. May I
ask, especially my friends from the
Jan Sangh who arc the loudest in
condemning the agreement: is sovere-
ign'y confined only to the soil of
India? Does il not also cover the
people and citizens of India? If it does,
may 1 ask them: what is the
position of our honour and sove-
reignty when that party says
time and again in this House and out-
side that it is prepared to exchange
as many as 80 million of our citizens
from India for some foreigners from
an alien land? Is that not a dis-
honour? Is that not an attack on
our sovereignty? Therefore, to make
political capital of this is a mistake,
and as far as internutional affairs are
concerned, the House and the country
should act as one. That is the grea-
test need of the hour.

16 hry,

Finally, I want to make an appeal
to this House and to the Opposition.
We have had 18 years of Indepen-
dence, We have come of age. What
was our position before Independence,
and what is our position now?
Earlier, we were slaves, now we are
free and rnedom. is a precious thing.

? Then, We were one
country; now, we are two. Then, we
had the problem of one minority;
now we have a problem of two mino-
rities. Sir, if the gentlemen who are
s0 vociferous about the claim for
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sovereignty had shed one first drop
of blood at that time, there would
have been no need for them to be pre-
pared to shed the last drop of blood
now. There was rejoicing then.
‘There is only one man in each country
whose heart was in sadness; the rest
rejoice.
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Further, look at our economic posi-
tion. Earlier, we wery exporting raw
materials; today, we are exporting the
same raw materials at falling prices,
and pleading before other countries
not to reduce the price so that we
can live and breath. Further, while
the industrial countries are getting
richer and richer, we are relatively
poorer and becoming poorer and
poorer, and the gap between the de-
veloped and the emerging nations has
increased during the last 18 years, and
not decreased. And that is true not
only of India and Pakistan but of the
entire Afro-Asian world. Is it wise
to keep on simply giving lip-service
to Afro-Asian solidarity and, at the
same time, having feuds and confliets
cverywhere and fights also with arms
imported from outside?

Therefore, the need of the hour in
this country and also for the whole
of Asia and Africa is peace. Peace
is the one thing that we should aim
at, and through peace we can have
salvation. Therefore, 1 support this
agreement, because it is n serious
attempt by Shastriji to take to the
path of peace and to get away from
the path of conflict. 1f Pakistan does
not respond, it is a misfortune for
Pakistan and also a misfortune to the
world, but the time will come when
it will realise that it cannot live all
the time and depend for the stability
of her Government on hatred of India.
The time will soon be arriving when
Pakistan also will realise that peace
is a better and more useful thing for
that country than this conflict for
Kashmir and so on.

As far as Kashmir is concerned, |
would plead with this House to give
Tull support to the Government of
India and not give pinpricks and try

SRAVANA 25 1887 (SAKA) on Gujarat-West

230

' Pakistan Border (M)
to find out little pinholes here and
there and mistakes here and there.
Let the country and the world feel
that when the Prime Minister of
India, whoever he might be and at
wha'ever time, makes a statement on
international affairs and makes
a commitment on international
matlers, he has got the backing of
the whole country, the 450 millions
of this country. It is only then that
we will succeed. It is no use fighting
about petty issues here and there.
The strength of this country does not
depend only on physical might. The
strength of the country depends more
on the confidence that you have in
vourselves and also the cpiritual
values that you are after. There ls
physical strength, having one leg on
the corpse of the adversary and hold-
ing the sword dripping with blood.
There is another type of strength, the
strength of the man who will not shed
the blood of even the weakest of the
adversaries and at the same time, will
not bend before the mightiest empires.
It you and I develop that fecling, that
spirit and take the lesson from the
Father of the Nation, this country will
prosper and we need fear nelher
Pakistan nor China nor any other
country in the world.

Shri Vidya Charan Shukls (Maha-
samund): Sir, if this cease-fire agree-
ment on the Kutch-Sind border |is
considered properly and is not clouded
by the issues which do not directly
concern that, I am sure there would
be much better appreclation and much
less opposition to this cease-fire agree-
ment. If the opposition considgrs the
agreement purely as it is and nol mix
up the Issue in a greater region, that
is, the whole gamut of Indo-Pak
relations, I am sure they will be able
to appreciate the merits of this agree-
ment in g much better manner than
they have been able to do.

We are seeing the wvery unseemly
spectacle of communal parties in this
couniry trying to take a very undue
and perverted advantage of our bad
relations with Pakistan and particular-
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ly using this cease-fire agreement
between the two countries for their
own political and ecommunal ad-
vantages.

Shri §. M. Banerjee: What aboutl
other parties?

Shri Vidya Charan Shukla: | am
coming to them., The communal
parties in this country are trying to
raise the basest instinets in the minds
of our people to take advantage of
this bad situation in which we find
ourselves vis-n-vis Pakistan and we
have been seeing all kinds of ‘hings.
At present, outside the Parliament
House, a great demons‘ration is being
held with the obvious purpose of
bringing the bad features of this
agreement to the notice of the people.
As a matter of fact, if you listen to
their public statements and speeches
before the masses, you will find that
most of the things they say are in-
correct and calculated only to mislead
the people into believing things which
are absolutely untrue,

May 1 now come to the other
parties? Mr. Banerjee, of course,
does not belong to any partv and it is
difficult to attack him. I have too
much respect for him to attack him
personally. But the way in which
the infamous SSP are bchaving in
this respect is absolutely amazing.
We are accustomed to their perverted
attitude in political matter, but it is
beyond our imagination that they can
g0 to this extent of perversion and
misleading public opinion in this
matier. But we have to wait and see
how they tackle the situation before

the general masses of the country.
1 am sure as the general elections
come nearer and nearer, they are

going to get worse and worse.

If this cecase-fire agreement is
examined in a very unhiased manner,
it would be clear that we have gained
practically everything we wanted.
We have not lost anything in this,
The House was quile aware of what
we were bargaining for., Mr. Banerjee
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and other opposition leaders who are
present here might remember that
when the Prime Minister declared that
we afe going lo ask for status quo
ante as it existed on st January 1965
everybody supported this demand.
None of the opposition leaders said
that this demand is unjustified and
we should demand something more
than this. They al] supported this
demand for status quoante as it
exisied on 1st January, 1865,

On Ist January, 1865 it was also
well known that Pakistan was patrol-
ling on the Ding-Surai track. Every-
body knew that this track passed
through India. It was known to the
Opposition leaders that Pakistani
police parties or Pakistani army
patrols were patrolling this area. It
was known, therefore, by implication,
that if status guo ante as on 1st Janu-
ary, 1865 was accepted, as was being
demanded, they would still have the
right of patrolling the area. If they
did not realise this, they cannot "Jlame
us or blame the Government for this.
They should have realised this ard
debated this point. None of them
raised his volce against this particular
thing.

A lot of cr'ticism is heard about tne
principle of arbitration by a tribunal.
All these matters have been said,
followed and settled in this Housc
since 1958, that the Indo-Pakisin
border issue will be settled hy arbit-
ration before a tribunal. This iz
known to all these leaders wno .now
get up and criticise this agreement,
which has been of a wvery limited
order, that this consideration of cur
border issue by a tribunal is bartering
our sovereignty, Nothing could be
more amazing than this. These sup-
posedly responsible leaders sit here,
deliberate on these matters and they
know what is happening, Ticie are
all matters of record. I do not have
to say this, if you go through the
records of this House you will dnd
that this principle of arbitration by a
tribunal as far as Indo-Pakistan
border is concerned has been accepted
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by this House, it has been debated
here and it has been professed by the
Government. None of these leaders
belonging to major or minor parlies,
ever objected to this. Now just to
take political advantage of a bad
situation they gre trying to play up
this thing as if this idea was never
professed or brought forward by the
Government.

1 am quite sure that the results we
have achieved by this agreement, like
the vacation of Kanjarkot and vuca-
tion of all our territories by either
Pakistani police or army, if they had
been achieved by an armed action
nobody would have criticised these
results, the same results that hove
been obtained for us by good diplo-
macy, persistent diplomacy. If we
had fought the Pakistanis and driven
them out of our territory we would
have achieved precisely the same
results and the same ggreement. Then
people would not have criticised us
so much ag they are doing now.
Therefore, this is being made into a
political gain. It has nothing 1o do
with national gain or loss ag they try
to make it out.

The Prime Minister was very clear
and he was very firm on this. 1 do
not remember any party, either in-
side the House or outside, whocver
disputed this basic stand of the Gov-
emment that we shall accept this
status quo ante. Now, if they are
disputing this stand of the Govern-
ment after it has been achieved, it
gives us a doubt whether they reelly
have sy national interest in their
heart aboul this matter or they are
just playing a political game at the
expense of the nation,

Having said al] this 1 request the
Government to do some re-thinking
about our policy vis-a-vis Pakistan.
The foreign policy that we have been
following in relation to Pakistan, by
all standards, is timid. We have
never really indulged or we have
never followed an aggressive foreign
policy in relation to this particular
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neighbour of ours who always has
believed in this principle that ends
justify the means. They are prepered
to adopt any means to achieve the
ends in view. I must say that I did
not believe that force or power would
really mean much in international
diplomacy. But now I have come to
the conclusion, looking to the events
that have been going on in the world,
that apert from the language of power
and the language of strength bused
and supported by the strength at
home, nobody really will take any
nation seriously in world diplomacy
or international diplomacy. So, it is
for us to decide, think and reorient
our foreign policy in a manner that
instead of always being on the defen-
sive in all matters, we should take a
more gggressive attitude and put the
enemy in the international diplomacy
who is trying to harm us day in and
day out in a defensive posture. We
should see thal they are not able to
attack us all the time and we try to
defend ourselves. We have seen this
spectable in Algeria. We have seen
this kind of thing in otlher countries
also. We are being attacked on
absolutely false grounds. It hag no-
thing to do with the reality of the
situation. We have excellent cage, as
it is, on paper. But, unfortunately,
that case is never presented properly.
Recently, we read the report that
this report about massive infiltration
across the cease-fire line which was
given by Gen, Nimmo to the United
Nations has not been played up at all
by the international news agencjes,
It has not been played up at all hy
other foreign correspondents who are
based In Asia. Even our dispatches
sent by our people are nol properly
played up in those countries. We
should not stop at blaming all these
things. 1 am quite sure that if we
work up these things properly, we
can see that our position is presented
paoperky and squarely before the
world opinton. 1 believe that world
public opinion matters more today
than ever it mattered and it is going
to matter much more in future, We
showld not neglect that aspect of ouf
foreign policy and we must see that
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our case is properly presented to the
world.

I conclude now and I would re-
quest the House to accept my substi-
tute molion which | have moved..

16:18 hrs.

[Mr. Depury-Seeaxer in the Chair]

Dr. M. 8 Aney: Mr. Deputy-
Speaker, Sir, today we are discussing
a motion which is of a very great im-
portance to us and we must give as
close attention as possible to the con-
sequences that are likely 1o occur,
Everybody wanted that there should
be no dispute between India and
Pakistan. That is the desire of every-
body. But when Pakistan commitled
an act of aggression on Kutch-Sind
border, naturally the situation arose
that India and Pakistan had to bring
in their army and there was the fight.
It is said that this is & matter which
"is purely an act of aggression because
at no time before this particular act
‘of aggression was commitied we
received serious complaints from the
Pakistan Government about any
portion of Kutch being their territory
or their property. But somehow
or other, Pakistan thought that
it was the proper time tp com-
mit this act of aggression
army of Pakistan and the army of
India were face to face with each
other. Naturally there was anxiety
among friends that Pakistan and India
should not fight and that the dispute
‘between them should be settled ami-
cably. The Agreement that is before
us is the result of mediation by cer-
tain statesman for bringing the two
countries together. Sir, I am a man
of peace and I do not like anything
that aids war. Friendship and cordi-
ality between two nations are always
welcome but nonetheless the question
is one of seitlement between nation
and nation; it is not an individual
concern of @ man We have, therefore,
to see that due aitention has been
paid to what may be called prestige
and dignity of the nation concerned.
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The matter was discussed in the
House severa] timeg and on many
occasions the Prime Minister and
others made statemenis on this ques-
tion. ‘Assurances were also given that
we shall not talk with Pakistan unless
it was willing to vacate all the areas
that it had occupied. When I read
the Agreement first 1 looked at it
from that point of view and found
that, so far as illegal occupation of
Indian territory by Pakistan was con-
cerned, care had been taken to see

that the army of Pakistan wwas re-
quired to wvacate. But ultimately
they have sat down there. We have

allowed one portion, which is a small
portion and which was, to our under-
standing, a part of our own country,
to remain in the occupation of Pakis-
tan. What 1 want to say is this: We
in India, the masters of the territory,
did not know thut & tiny part of
India, which is our territory was not
in the occupation of India but of
Pakistan for some time. 1 believe,
it is due to our own lack of vigilance
in looking after our territory. This
wil]l show that, even after seventeen
years, we still are not precisely aware
of the extent of our territory.

1 am still more surprised to find
that when this agreement was arrived
at and this procedure was agreed to,
the Government of Gujarat were not
at all consulted. Already, my hon.
friend Shri Yajnik who has spoken has
made a very strong point of that, I can
understand the Prime Minister of
India doing it, but the Prime Minis-
ter of India must know that there is
a Chief Minister of Gujarat who exer-
cises jurisdiction over that part of it
which ig said to be under dispute.
How is it that it did not occur to the
Prime Minister 1o consult or get in-
formation from the Government of
Gujarat about the particular part be-
ing ever in the possession of Pakistan
as was agreed to by him? In Gujarat,
I understand that there are allegations
to the effect that the Chief Minister
contends, and the Gujarat Govern-
ment contend that in this matter, so
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far as the negotiations were concern- I do not sey that he may not be

ed, they were the [ast party who were
ever consulted by the Government of
India. I do agree that secrecy has to
be observed. But with whom is sec-
recy to be observed? If you observe
secrecy with your own officers and
keep them altogether ignorant, and
then agree to certain conditions,
without getting first-hand knowledge
from your own officers who are In
charge of that area, then it is a serious
matter. I do not know what the truth
about this is, but this is the allegation
which has been made by my hon.
triend Shri Yajnik who spoke a little
earlier. So, thet is one point or one
area where we have virtually agreed
or allowed the Pakistan army to keep
on patrolling, though there is a cease-
fire agreement or pect with them.

Then, the most difficult position
and the most debatable point is in
regard to the question of reference to
a tribunal. 1 have not reed the
agreement of 1960 at all, and I have
just asked the office to supply me with
a copy of the same so that I could
read it again. But whatever that
agreement may be, there is one point
that we must remember in this con-
nection. We have been quarrelling
with China, and we have been quar-
relling with Pakistan about Kashmir
and various other little points in
East Pakistan side also; but we have
never thought jt necessary to have
recourse to this provision of the appo-
intment of a tribunal for settlement
of the disputes that exist. For, in my
opinion, if we are sure, as we must
be, that we have not occupied even
an inch of foreign territory oy keep-
ing the Rann of Kutch area in our
possession, then we are jeopardizing
our sovereign right over it by agree-
ing to refer the dispute about that
to some tribunal. The tribunel will
first consist of two persons, and if they
do not agree, a third man will come,
and we do not know what he will do.
In my opinion, no nation can afford
to leave the question of sovereignty
over its own territory to the sweet
decision of an arbitrator who may or
may not be inclined in its favour.

inclined in your favour, but he may
not be working in that true gpirit of
justice and settlement. I know that
even in the United Wations Organisa-
tion there are many people who wure
more or less biased against India.
1 mention this for this reason. When
the Goa question was there, the great-
est opposition to and the greatest
condemnation of, India came from one
of the heads of the UN organisation
at that time, He sald ‘we have ceased
to have any faith in India". I remem-
her thrat word, These men who swear
by peace sald that we committed ag-
gression on Portuguese, territory in-
stead of settling the matter by nego-
tiation or arbitration,

Therefore, the prestige which India
had at one time Is no longer there.
Those people follow an opportunist
policy. Under these circumstances,
the men who are in charge of Indian
affairs have to look at every foreigner,
amongst whom they have very few
friends, with great care. We must
look at the horse through the mouth .
before purchasing it. That is what we
must do.

I am afraid that by agreelng to this
clause concerning a tribunal we have
created a doubt about our own sove-
reignty over our territory. What to
do now? My point is that it is the
right of this Parliament to have the
final say on such matters. Any such
agreement arrived at by Government
has to be taken back to Parliament for
ratification. Now the tribunal is going
to be there. What is going to happen?
The tribunal gives a decision, and as
the agreement stands, it Is going to be
firal. Thereby the righf of this Par-
liament to have the final say is cur-
tailed, the right of this Parliament to
accept it or reject il is abridged.
This is the effect of appointing
the tribunal and giving to its
decision the status that is given in the
clause relating to its flnality. By do-
ing s0, we are curtailing the jurisdic-
tion of this Parlisment. This Parlia-
ment has a just grievance against those
in whoae. hands the destiny of the
administration of India has been en-
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trusted. It was their duty not only to
protect democratic rights, but the
right of this supreme Parliament. 1
believe in agreeing to this condition,
in a way Government have encroach-
ed upon the right of Parlizment itself
to give the final verdict on this ques-
tion.

Apart from this, there is one thing
more. What is going to happen?
Suppose they decide against us. The
thing will go. But more than that,
more than what you lose under this
particular agreement, there is a grea-
ter danger. You will have allowed
this as a precedent for the settlement
of any other dispute between us and
Pakistan. In fact, Pakistan is creat-
ing trouble in other sectors and trying
to see that you are driven to the nego-
tiating table and forced to bring about
& settlement with this clause concern-
ing arbitration.

1 do not know why this clause was
incorporated in the asgreement. The
Externa] Affalrs Minister may be
able to throw some light on this. How
did they make an afreement over the
head of Parliament incorporating a
provision for settlement of disputes
by a tribunal? In the case of the tri-
bunal, each party will nominate its
member, and the chairman will be
nominated by those members. Ulti-
mately the decision will he that of
the third man. He will decide your
fate. Why did you make this agree-
ment with this provision at all? if
you could keep that agreement till
this time without bringing into action
that clause at all, why did you find it
necessary to invoke that clause now
and make it a condition of the present
agreement? What was the pressure
brought to bear on you? The agree-
ment seems to have been arrived at
under some kind of pressure, mental
or moral, with a view to get over the
present trouble and bring about some
kind of sefflement so that we shall be
free from war. T am afraid that for
this reason the people really feel that
this agreement {s not exactly what
they wanted. *
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One word more, and I shall finish.
My own impression is this, my own
opinion is this. We are a new nation,
no doubt, and we may not be pro-
perly prepared, we may take some
time to prepare ourselves with pro-
per strength, but you will not estab-
lish your prestige inside and outside
India, in the world, unless it is found
that Indians are standing up and fight-
ing for their rights, not allowing their
territory to be wused for years and
years by foreigners, as we have done
in the case of China. You should
stand up and fight, shed your blood,

prepare your armies to fight with
bravery and heroism. That is the
real thing that will make nations

stand by your side, not the righteous-
ness of your cause. If you allow your
sovereignty to be violated by foreig-
ners, there is the danger of the posi-
tion deteriorating into a very serious
situation.

Shrl Himatsingka (Godda): I sup-
port the agreement that has been en-
tered into by the Govermment, The
Prime Minister, in his statement, has
made the position quite clear about
the circumstances which preceded the
agreement, The Opposition have been
trying to assail the agreement on vari-
ous grounds, that it is derogatory to
national honour, detrimental to na-
tional interests, that it is contrary to
the spirit of the resolution wunani-
mously adopted by the House eic, etc.

But may I invite the attenfion of
the House tp certain facts? The Pa-
kistanis had intruded into our terri-
tory. The first thing was to push
them back, that is to say by means of
armed conflict. But war has not solv-
ed any problems at any time, and,
therefore, the best course was to find
a way which would be consistent with
our honour, our dignity.

So for as the boundary dispute is
concerned, ours is almost g cast iron
case. When the British were here,
Kuteh was under Indian rulers and
Sind was a separate province under
the British. So, the grea is very well



241 Indo-Pak
Agreement |

demarcated. We have lots of pre-
partition maps and other papers
which will definitely show how for
our area extends. So we need not
have any fear if the case is referred
to arbitration or an impartial tribunal.
Of course the third person will be
nominated by UNO and he will
perhaps be the deciding faclor but we
have no reason to think that the
tribunal will not be impartial or that
it will be prepared to take sides.

The main condition that was made
by the Prime Minister for coming to
an agreement was that Pakistan must
vacate aggression, and the first con-
dition that has been agreed to is that
Pakistan will vacate aggression. In
fact, they have withdrawn their army
and police from Indian territory.
Therefore, there is nothing wrong
that has been done by the Prime
Minister in arriving at this sgreement,
The promise that was made in this
House was that no agreement will be
arrived at unless Pakistan agrees to
vacate aggression. The first condi-
tion is that the armies will be with-
drawn on that basls. The arrange-
ment was arrived at. It was also
honestly believed that with the arri-
val of this agreement, when we ecan
come to an arrangement like this one,
the tension between Pakistan and
India will be wvery much lessencd.
Unfortunately, we missed the fact
that the main thing which was in the
mind of Pakistan was Kashmir and
without the settlement of Kashmir
dispute, Pakistanis are not gong to
change their attitude. That has been
one weak thing, that we missed to
take into consideration. So far as
the agreement is concerned, in the
circumstances in which we were,
it has been one of the bcst that we
could possibly enter into. I support
the agreement and I say that in the
circumstances it is in the interest of
both countries, especially of India to
have done so.

ot 1o Ho wMY (FIAT) ¢
IqIere AEET, w98 & AT #7 §
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aqey oT waf S wRr qE daT
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For R T AW gaT § ) ag dw
wifaaret &, ok w37 ¥y Y, oW
& IrT Wl AWEE & g g e
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w1 fgmat & faw on wAvET a rf
oz g5 3w & fae § Y xo qAT &
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tfsfavfcamMi d e ¥ wre
faft g a7 wifergel o & Fwlen
w73 w1 quriEan gur 71 w7 ag f
LSRR H AR cie I T -
qnifg? 97 www £ 7 ww A5 wifs-
g7 wuf w7 & fag doF w3 W dar-
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v ¥ g wiwt o & aw 3Ew
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AT 7E €1 arar qwet § e o am
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F ATE ¥ WA &7 uw waw a7 &
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ar3 & 371 AfeT 3481 FTC F A6
oriT fama & 348 3467 AT Wra
FEa gl ot § | G FE R AW A
fem awm 1 frafs dar &7 w@d
& 7 g 3w FwSAC g g0 A an fra
T gRAT KT |

1 T oA
aAT TIACE

% goar wreor

BUSINESS ADVISORY
COMMITTEE

THIRTY-SEVENTH REPORT

Shri Bane (Buldana): 1 beg to pre-
sent the Thirty-seventh Report of
the Business Advisory Committee.

17.04 hre.

The Lok Sabhg then adjourned till
Eleven of the Clock on Tuesday,
August 17, 1965/Sravana 26, 1887
(Saka).
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